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PREAMBLE 

We, Heads of State and Government of the States members of the 
Economic Community of Central African States (ECCAS) and the Republic of 
Rwanda, and States members of the United Nations Standing Advisory 
Committee on Security Questions in Central Africa ("the Committee"); 

Recalling the principles of the Charter of the United Nations, especially 
those concerning disarmament and arms control and those inherent in the right 
of States of individual or collective self-defence, non-intervention and 
non-interference in the internal affairs of another State, and prohibition of the 
use or threat to use force; 

Taking into account the importance of the Protocol against the Illicit 
Manufacturing of and Trafficking in Firearms, Their Parts and Components 
and Ammunition, supplementing the United Nations Convention against 
Transnational Organized Crime; the United Nations Programme of Action to 
Prevent, Combat and Eradicate the Illicit Trade in Small Arms and Light 
Weapons in All Its Aspects; the International Instrument to Enable States to 
Identify and Trace, in a Timely and Reliable Manner, Illicit Small Arms and 
Light Weapons; and the United Nations Basic Principles on the Use of Force 
and Firearms by Law Enforcement Officials; 

Reaffirming the importance of United Nations Security Council 
r'esolution 1325 (2000) and subsequent resolutions 1820 (2008), 1'888 (2009) 
and 1889 (2009) on women, peace and security; 

Taking into account the importance of the United Nations Convention on 
the Elimination of All Forms of Discrimination against Women, and also the 
Windhoek Declaration and the Namibia Plan of Action on Mainstreaming a 
Gender Perspective in Multidimensional Peace Support Operations; 

Reaffirming also the importance of Security Council resolution 1612 
(2005) and subsequent resolutions on children and armed conflict and 
condemning the recruitment of children in armed forces and their participation 
in armed conflicts; 

Recalling also the relevant prOVISlOns of the Constitutive Act of the 
African Union and the Bamako Declaration on an African Common Position 
on the Illicit Proliferation, Circulation and Trafficking of Small Arms and 
Light Weapons; 



Aware of the harmful effects on development of the chaotic proliferation 
and uncontrolled circulation of small arms and light weapons, and the fact that 
poverty and the lack of prospects for a better future create conditions 
conducive to the misuse of such arms, especially by youth; 

Taking account also of the actions taken under the Brazzaville 
Programme of Priority Activities for the implementation in Central Africa of 
the United Nations Programme of Action to Prevent, Combat and Eradicate the 
Illicit Trade in Small Arms and Light Weapons in All Its Aspects; 

Taking account also of the importance of instruments for the 
implementation of confidence-building measures among Central African 
States, such as the Non Aggression Pact, the Mutual Assistance Pact and the 
Protocol relating to the Council for Peace and Security in Central Africa 
(COPAX). 

Considering that the illicit trade and trafficking in small arms and light 
weapons poses a threat to the stability of States and to the security of their 
populations by, inter alia, promoting armed violence, prolonging armed 
conflict and encouraging the illicit exploitation 0 f natural resources; 

Mindful of the need to ensure that peace and security remain one of the 
major goals of relations among Central African States; 

Taking into account the porous nature of borders between our States and 
how difficult it is for States to stop the illicit trade and trafficking in small 
arms and light weapons, their ammunition and all parts and components that 
can be used for their manufacture, repair and assembly; 

Recalling that bladed weapons are tools that can be used for violent and 
criminal purposes; 

Anxious to fight the phenomenon of roadblockers, cross-border 
insecurity and organized crime; 

Recognizing the important contribution of civil society organizations in 
the fight against the illicit trade and trafficking in small arms and light 
weapons; 

Taking into account that certain members of the Committee have signed 
the Protocol on the Control of Firearms, Ammunition and Other Related 
Materials in the Southern African Development Community Region and the 
Nairobi Protocol for the Prevention, Control and Reduction of Small Arms and 
Light Weapons in the Great Lakes Region and the Horn of Africa, and 
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considering that this Convention is fully consistent with the efforts being made 
by the Central African States to combat illicit weapons at the subregional, 
continental and global level; 

Bearing in mind the adoption on 18 May 2007, of the Sao Tome 
Initiative whereby the States that are members of the Committee decided, inter 
alia" to draw up a legal instrument on the control of small arms and light 
weapons in Central Africa; 

Have agreed as follows: 

CHAPTER I: PURPOSE AND DEFINITIONS 

ARTICLE 1: PURPOSE 

The purpose of this Convention is to: 

1. Prevent, combat and eradicate, in Central Africa, the illicit trade 
and trafficking in small arms and light weapons, their ammunition and all parts 
and components that can be used for their manufacture, repair and assembly; 

2. Strengthen the control, in Central Africa, of the manufacture, 
trade, movement, transfer, possession and use of small arms and light weapons, 
their ammunition and all parts and components that can be used for their 
manufacture, repair and assembly; 

3. Combat armed violence and ease the human suffering caused in 
Central Africa by the illicit trade and trafficking in small arms and light 
weapons, their ammunition and all parts and components that can be used for 
their manufacture, repair and assembly; 

4. Foster cooperation and confidence among States Parties and 
cooperation and dialogue among Governments and civil society organizations. 

ARTICLE 2: DEFINITIONS 

For the purposes of this Convention: 

(a) Small arms and light weapons: any man-portable lethal weapon 
that expels or launches, is designed to expel or launch, or may be readily 
converted to expel or launch a shot, bullet or projectile by the action of an 
explosive, excluding antique small arms and light weapons or their replicas. 
Antique small arms and light weapons and their replicas shall be defined in 
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accordance with domestic law. In no case shall antique small arms and light 
weapons include those manufactured after 1899; 

Cb) Small arms: broadly speaking, weapons designed for individual 
use. They include, inter alia, revolvers and self-loading pistols, rifles and 
carbines, sub machine guns, assault rifles and light machine guns; 

Cc) Light weapons: broadly speaking, weapons designed for use by 
two or three persons serving as a crew, although some may be carried and used 
by a single person. They include, inter alia, heavy machine guns; hand-held 
under-barrel and mounted grenade launchers; portable anti-aircraft guns; 
portable anti-tank guns; recoilless rifles; portable launchers of anti-tank missile 
and rocket systems; portable launchers of anti-aircraft missile systems; and 
mortars of a calibre of less than 100 millimetres; 

(d) Ammunition: the complete round or its components, including 
cartridge cases, primers, propellant powder, bullets or projectiles, that are used 
in a firearm, provided that those components are themselves subject to 
authorization in the respective State Party; 

(e) Transfer: the import, export, transit, trans-shipment and transport 
or other movement to, across and from the territory of one State Party of small 
arms and light weapons, their ammunition and all parts and components that 
can be used for their manufacture, repair and assembly; 

(t) Illicit: anything done in violation of the provisions of this 
Convention; 

(g) Illicit manufacturing: manufacturing or assembly of small arms 
and light weapons, their parts and components or their ammunition: 

- from parts and components illicitly trafficked; 

- without a licence or authorization from a competent authority of the 
State Party where the manufacture or assembly takes place; 

- without marking the small arms and light weapons at the time of 
manufacture, in accordance with this Convention; 

Ch) Illicit trafficking: the import, export, acquisition, sale, delivery, 
movement or transfer of small arms and light weapons, their ammunition and 
parts and components that can be used for their manufacture, repair and 
assembly from across the territory of one State Party to that of another State 
Party if anyone of the States Parties concerned does not authorize it in 
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accordance with the terms of this Convention or if the weapons and 
ammunition are not marked in accordance with this Convention; 

(i) Parts and components: that can be used for the manufacture, 
repair and assembly of small arms and light weapons and their ammunition (9): 
any element or replacement element specifically designed for small arms or 
light weapons and essential to their operation, including a barrel, frame or 
receiver, slide or cylinder, bolt or breechblock, and any device designed or 
adapted to diminish the sound caused by firing a such a weapon, and any 
chemical substance serving as an active material and used as a propellant or 
explosive agent; 

U) Tracing: the systematic tracking of illicit small arms and light 
weapons, their ammunition and parts and components that can be used for their 
manufacture, repair or assembly, found or seized in the territory of a State from 
the point of manufacture or the point of importation through the lines of supply 
to the point at which they became illicit; 

(k) Broker: any person or entity acting as an intermediary that brings 
together relevant parties and arranges or facilitates a potential transaction of 
small arms and light weapons in return for some form of benefit, whether 
financial or otherwise; 

(1) Brokering activities: can take place in the broker's country of 
nationality, residence or registration; they can also take place in another 
country. The small arms and light weapons do not necessarily pass through the 
territory of the country where the brokering activity takes place, nor does the 
broker necessarily take ownership of them; 

(m) Activities closely associated with brokering: activities that do not 
necessarily, in themselves, ,constitute brokering may be undertaken by brokers 
as part of the process of putting a deal together to gain a benefit. These may 
include, for example, acting as dealers or agents in small arms and light 
weapons, providing for technical assistance, training, transport, freight 
forwarding, storage, finance, insurance, maintenance, security and other 
services; 

(n) Non-State armed group: a group that could potentially use 
weapons as part of its use of force in order to achieve political, ideological or 
economic goals, but which is not part of the formal military establishment of a 
State, alliance of States or intergovernmental organization and over which the 
State in which it operates has no control; 
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(0) Civil society organization: any non-State, not-for-profit, 
voluntary, non political organization that is registered with the competent 
authorities and that has an official structure and acts within the social sphere; 

(p) Marking: mark on a weapon or ammunition that makes it easy to 
identify in accordance with this Convention; 

(q) Central Africa: the geographical area covering the 11 States that 
are members of the United Nations Standing Advisory Committee on Security 
Questions in Central Africa, namely, the Republic of Angola, the Republic of 
Burundi, the Republic of Cameroon, the Central African Republic, the 
Republic of Chad, the Republic of the Congo, the Democratic Republic of the 
Congo, the Republic of Equatorial Guinea, the Gabonese Republic, the 
Republic of Rwanda and the Democratic Republic of Sao Tome and Principe; 

(r) End-user certificate: document used to identify, monitor and 
certify the end-user and the intended end use before the competent authorities 
issue an import or export licence; 

(s) Visitor's certificate: a document glvmg a visitor temporary 
authorization for the duration of their stay in a State Party to this Convention, 
to bring their weapons into or through the country and to use them, as 
appropriate, for purposes specified by the competent national authorities; 

(t) Destruction: process whereby a weapon, ammunition or explosive 
is rendered permanently inert so that it can no longer operate as it was 
designed to operate; 

(u) National stockpile: all the small arms and light weapons, their 
ammunition and all parts and components that can be used for the their 
manufacture, repair and assembly held by a country, including those in the 
possession of the armed forces, security forces and manufacturing firms 
working for the State; 

Cv) Management of the national stockpile: procedures and activities 
to ensure safe and secure storage, transport, handling, accounting and 
recording of small arms and light weapons, their ammunition and all parts and 
components that can be used for the manufacture, repair and assembly of such 
weapons. 
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CHAPTER II: TRANSFERS 

ARTICLE 3: AUTHORIZATION OF TRANSFERS TO STATES 

1. States Parties shall authorize the transfer of small arms and light 
weapons, their ammunition and all parts and components that can be used for 
their manufacture, repair and assembly to, through and from other States. 

2. The only grounds for authorizing the transfers are that they are 
necessary in order to: 

(a) Maintain law and order, or for defence or national security 
purposes; 

(b) Participate in peacekeeping operations conducted under the aegis 
of the United Nations, the African Union, the Economic Community of Central 
African States or other regional or subregional organizations of which the State 
Party concerned is a member. 

ARTICLE 4: PROHIBITION OF TRANSFERS TO 
NON-STATE ARMED GROUPS 

States Parties shall prohibit any transfer of small arms and light 
weapons, their ammunition and all parts and components that can be used for 
their manufacture, repair and assembly to, through and from their respective 
territories to non-State armed groups. 

ARTICLE 5: PROCEDURE AND CONDITIONS FOR THE 
ISSUANCE OF TRANSFER AUTHORIZATIONS 

1. States Parties shall set up, and maintain at the national level, a system 
for authorizing the transfer of small arms and light weapons, their ammunition 
and all parts and components that can be used for their manufacture, repair and 
assembly to, through and from their respective territories. 

2. States Parties shall each designate a national body to be responsible for 
handling issues relating to the issuance of transfer authorizations both to public 
institutions and to qualified private actors, in accordance with the national 
laws and regulations in force. 

3. States Parties shall require that any request for a transfer authorization 
from a public institution or a private individual be addressed by the applicant 
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to the competent national body and that it contain, at the very least, the 
following information: 

( a) Quantity, nature and type of weapon, including all the information 
concerning markings, in accordance with this Convention; 

(b) Name, address and contact details of the supplier and his 
representative; 

( c) Name, address and contact details of the companies and 
individuals involved in the transaction, including brokers; 

(d) Number and time frame of shipments, routes, transit locations, 
type of transport used, companies involved in importing, forwarding agents 
and relevant information about storage conditions; 

( e) End-user certificate; 

(f) Description of the end use of the small arms and light weapons, 
ammunition and all parts and components that can be used for their 
manufacture, repair and assembly; 

(g) Designation of where they are to be loaded and unloaded. 

4. When issuing a transfer authorization States Parties shall include, at the 
very least, the following information: 

Ca) Place and date of authorization; 

(b) Date the authorization expires; 

(c) Exporting, importing, trans-shipment or transit country; 

( d) Name and full and up-to-date details of end-user and broker; 

C e) Quantity, nature and type of weapons concerned; 

Cf) Name and full and up-to-date details of the end-user and signature 
of applicant; 

(g) Practical means of transport, complete details regarding the 
carrier and time frame for transport; 
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Ch) Name and full and up-to-date details and signature of the 
authority issuing the authorization. 

5. Notwithstanding the provisions of article 3 and the national laws and 
regulations in force the States Parties agree that a transfer authorization shall 
be denied by the competent national body if: 

(a) There is a possibility that the small arms and light weapons, their 
ammunition and all parts and components that can be used for their 
manufacture, repair and assembly might be diverted, in the importing or transit 
State, to unauthorized use or users or to illicit trade, or even re-exported; 

Cb) The small arms and light weapons, their ammunition and all parts 
and components that can be used for their manufacture, repair and assembly 
are to be or might be used to commit violations of international human rights 
law or international humanitarian law; to commit war crimes, genocide or 
crimes against humanity; or for terrorist purposes; 

( c) The transfer of the small arms and light weapons, their 
ammunition and all parts and components that can be used for their 
manufacture, repair and assembly might violate an international arms embargo; 

(d) The applicant has, on the occasion of a prior transfer, violated the 
letter and spirit of national texts in force that regulate transfers and the 
provisions of this Convention; 

6. The States Parties shall take the necessary steps to harmonize, at the 
subregional level, administrative procedures and supporting documents for 
authorizations for the transfer of small arms and light weapons, their 
ammunition and all parts and components that can be used for their 
manufacture, repair and assembly. 

ARTICLE 6: END-USER CERTIFICATE 

1. The States Parties shall draw up an end-user certificate and the 
administrative procedures and supporting documents needed for such 
certificates. A certificate shall be issued for each import shipment and shall be 
contingent upon the applicant's having obtained an import authorization issued 
by the competent authorities. 

2. The States Parties shall harmonize the contents of the end-user 
certificates at the subregional level. 
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CHAPTER nI: POSSESSION BY CIVILIANS 

ARTICLE 7: PROHIBITION OF THE POSSESSION OF 
SMALL ARMS BY CIVILIANS 

1. The States Parties shall enact provisions, in accordance with the laws 
and regulations in force, to prohibit the possession, carrying, use and trade of 
small arms by civilians within their respective territories. 

2. The States Parties shall enact national laws and regulations to penalize 
the possession of small arms by civilians. 

ARTICLE 8: AUTHORIZATION OF THE POSSESSION OF 
LIGHT WEAPONS BY CIVILIANS 

1. The States Parties shall determine, in accordance with the laws and 
regulations in force, the conditions for authorization of the possession, 
carrying, use and trade by civilians of light weapons, except for those 
manufactured to military specifications, such as sub-machine guns, assault 
rifles and light machine guns. 

2. The States Parties shall define the administrative procedures governing 
requests for and issuance of licences for the possession, carrying, use and trade 
of light weapons by civilians. A licence shall be issued for each light weapon 
in the possession of a civilian. 

3. The States Parties shall issue licences only to civilians who meet, at a 
minimum, the following conditions: 

(a) Are of legal age, as defined by the national legislation; 

(b) Have no criminal record and have undergone a good conduct 
investigation; 

(c) Are not involved in any criminal proceedings and do not belong 
to a gang or a group of bandits; 

(d) Provide a valid reason for the need to possess, carry, use and trade 
in light weapons; 

(e) Prove that they are familiar with the laws governmg light 
weapons; 
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(f) Provide proof that the light weapon will be stored in a safe place 
and separately from its ammunition; 

(g) Have no record of domestic violence or any psychiatric history; 

(h) Provide a complete and up-to-date physical address. 

4. The States Parties shall impose a limit on the number of light weapons 
that may be possessed by the same individual. 

5. The States Parties shall establish a minimum period of 30 days and any 
additional time they deem appropriate before a licence is issued in order to 
enable the competent authorities to do all the necessary checking. 

6. Licences granted to civilians for the possession of light weapons must 
include an expiration date not to exceed five years. At the expiration of each 
licence, requests for renewal shall be subject to a complete review of the 
conditions cited in paragraph 3 of this article. 

7. Persons wishing to turn in their weapons must voluntarily deposit them, 
against receipt, either at the powder magazine of the competent administration 
or at the police station or gendarmerie nearest to their domicile. Weapons thus 
turned in voluntarily shall become the property of the State and shall be 
transferred, if necessary, to the powder magazine for their destruction. 

8. The States Parties shall enact laws and regulations for the strict 
prohibition of the carrying of light weapons by civilians in public places. 

ARTICLE 9: MEASURES FOR CONTROL OF THE 
POSSESSION OF LIGHT WEAPONS BY CIVILIANS 

1 . The States Parties shall determine by law or by regulation the national 
administrative procedures and measures for the granting or withdrawal of 
licences for the possession of light weapons. 

2. The States Parties shall revise, update and harmonize national 
administrative procedures and measures for the granting and withdrawal of 
authorizations for the possession of light weapons. 

3. The States Parties shall establish norms and standards for the proper 
management of stocks of weapons and ammunition possessed by civilians, 
particularly manufacturers and dealers. 
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4. The States Parties shall define by law or regulation the penalties, 
including civil and criminal penalties, for violations with respect to the 
possession of light weapons by civilians. 

5. The States Parties shall keep a register of owners and dealers of light 
weapons in their respective territories and shall maintain an electronic database 
pertaining thereto. 

6. The States Parties shall set up a subregional common system for 
verification of the validity of licences granted at the national level for the 
possession of, carrying, use and trade in light weapons by civilians. They shall 
establish for that purpose an electronic database of licences accessible to the 
competent services of each of the States Parties. 

ARTICLE 10: VISITOR'S CERTIFICATE 

1. The States Parties shall require that civilians without authorization for 
the possession of light weapons valid in the State in question who wish to 
import or ship in transit, through their respective territories light weapons and 
their ammunition in their possession must obtain a visitor's certificate 
authorizing temporary import for the length of their stay or temporary transit. 

2. The States Parties shall designate the competent national body 
responsible for dealing with matters connected with the issuance of visitors' 
certificates. 

3. The States Parties stipulate that the visitors' certificates must include, as 
a minimum, all the following information: number of weapons, proof of 
ownership of the weapons, as well as their technical specifications, including 
the marking components, in order to establish their legality under national laws 
and the provisions of this Convention. 

4. The States Parties shall set the maximum number of light weapons 
eligible for a visitor's certificate and the maximum duration of temporary 
import. They shall determine the duration of validity and number of 
certificates that may be granted to each visitor per year. 

5. Every weapon in the possession of a visitor must have its own 
certificate. All weapons must be marked in accordance with the provisions of 
this Convention. 

6. The States Parties undertake to harmonize the procedures for obtaining 
visitors' certificates and to prepare and publish an annual report on the visitors' 
certificates issued and denied. 
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CHAPTER IV: MANUFACTURE, DISTRIBUTION AND REPAIR 

ARTICLE 11: AUTHORIZATION FOR MANUFACTURE, 
DISTRIBUTION AND REPAIR 

1. The industrial manufacture and home production of small arms and light 
weapons, their ammunition and all parts and components that can be used for 
their manufacture, repair and assembly shall be subject to the granting of a 
licence and to strict control by the States Parties in the territories in which 
these activities are carried out. 

2. The States Parties shall define by law or regulation the rules and 
procedures governing the industrial manufacture and home production as well 
as the distribution of small arms and light weapons, their ammunition and all 
parts and components that can be used for their manufacture, repair and 
assembly. They undertake to adopt policies and strategies for the reduction 
andlor limitation of the local manufacture of small arms and light weapons and 
their ammunition. 

3. The States Parties stipulate that activities with respect to the 
manufacture, distribution and repair of small arms and light weapons, their 
ammunition and all parts and components that can be used for their 
manufacture, repair and assembly which are carried out without a licence are 
illicit and make their authors liable to penalties, including criminal penalties. 

4. The States Parties undertake to define in their respective national 
legislation the conditions for granting a licence for the manufacture, 
distribution and repair of small arms and light weapons for legal entities. 

5. The States Parties shall issue licences for manufacture, distribution and 
repair only to individuals who meet, at a minimum, the following conditions: 

(a) Are of legal age, as defined by the national legislation in force; 

(b) Have no criminal record and have undergone a good conduct 
investigation; 

(c) Prove that they are familiar with the laws governing small arms 
and light weapons; 

(d) Provide proof that the weapons and ammunition have been 
manufactured, distributed or repaired in conformity with the appropriate safety 
and security norms and procedures established by the laws and regulations in 
force; 
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( e) Have no history of domestic violence, no psychiatric history and 
no conviction for a crime using a small arm or a light weapon or violation of 
the legal provisions relating to the carrying of light weapons by civilians. 

6. The States Parties shall ensure that licences are issued for a specific 
period not to exceed five years, after which every licence-holder must submit a 
request for renewal to the competent national authorities. 

ARTICLE 12: MEASURES FOR THE CONTROL OF 
MANUFACTURE, DISTRIBUTION, 

REPAIR AND ENFORCEMENT 

1. The States Parties stipulate that manufacturers, distributors and repairers 
shall provide the competent authorities with information concerning 
compliance with the rules and procedures in force with respect to the 
registration, storage and management of weapons and ammunition. 

2. The States Parties stipulate that each small arm and light weapon, as 
well as all ammunition, must be marked at the time of manufacture, In 

accordance with the provisions of this Convention. 

3. The States Parties shall establish norms and standards for the proper 
management of stocks of weapons and ammunition which have been. 
manufactured and distributed so as to ensure their safety and security, and shall 
monitor compliance by authorized manufacturers, distributors and repairers. 

4. The States Parties undertake to monitor and inspect manufacturers, 
distributors and repairers so as to ensure compliance with the laws and 
regulations in force. 

5. . The States Parties shall exercise the appropriate enforcement powers 
under their national laws, as well as their international obligations, in order to 
ensure that those who do not abide by the laws and regulations governing the 
activities of manufacturers, distributors and repairers of small arms and light 
weapons and their ammunition are subject to penalties, including the 
revocation of their licences and/or the confiscation of stocks. 

6. The States Parties shall ensure that every entity holding a licence for 
manufacture, distribution or repair maintains an electronic database and a 
register in paper form to enable the competent authorities to monitor its 
activities. 
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CHAPTER V: OPERATIONAL PROCEDURES 

ARTICLE 13: BROKERING 

t. The States Parties shall register private individuals and companies 
established or operating in their respective national territories as brokers of 
small arms and light weapons, their ammunition and all parts and components 
that can be used for their manufacture, repair and assembly, regardless of their 
nationality . 

2. The States Parties also stipulate that brokers are required to register in 
their country of origin and in their country of residence. 

3. The States Parties undertake to enact laws and regulations limiting the 
maximum number of weapons brokers or brokering companies established or 
operating in their respective territories, 

4. Without prejudice to the provisions of paragraph 1 of this article, 
financial and shipping agents of small arms and light weapons, their 
ammunition and all parts and components that can be used for their 
manufacture, repair and assembly, which are established and operating within 
or outside the territory of each State Party shall also be subject to registration. 

5. The States Parties stipulate that financial and shipping agents of small 
arms and light weapons, their ammunition and all parts and components that 
can be used for their manufacture, repair and assembly must make financial 
transactions for the relevant operations through bank accounts that are 
traceable by the competent national authorities. 

6. Brokers, induding financial and shipping agents, who do not register 
with the competent national authorities, shall be considered illegal. 

7. The States Parties shall require that all brokers, including financial and 
shipping agents duly registered with the competent national authorities, shall 
obtain a license in their country of origin or in their country of residence for 
each individual transaction in which they are involved, regardless of where the 
arrangements concerning the transaction are to be made. 

8. The States Parties shall adopt legislative and regulatory measures to 
punish and establish as a criminal offence the illicit brokering of small arms 
and light weapons, their ammunition and all parts and components that can be 
used for their manufacture, repair and assembly. 
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ARTICLE 14: MARKING AND TRACING 

1. The States Parties shall enact the necessary legislative and regulatory 
provisions to ensure that all small arms and light weapons, their ammunition 
and all parts and components that can be used for their manufacture, repair and 
assembly that are found in their respective territories bear a unique and 
specific marking applied upon manufacture or import. 

2. All small arms and light weapons and all ammunition which is not 
marked in accordance with this Convention shall be considered illicit. Unless 
marked for use under the conditions defined by national laws and regulations 
and this Convention, such weapons and ammunition must be duly recorded and 
destroyed. 

3. Marking shall be in alphanumeric script and must be legible. It shall be 
applied to as many parts of weapons as possible, but must appear on the barrel, 
the frame and especially, the breachblock. 

4. Marking on ammunition must appear first of all on the case containing 
the powder or liquid used in the ammunition or the explosive. 

5. The marking of weapons under this Convention shall include, at a 
minimum, the following elements: 

(a) The unique serial number of the weapon; 

(b) Identification of the manufacturer; 

(c) Identification,of the country of manufacture; 

(d) Identification of the year of manufacture; 

( e) Calibre; 

(f) The ministerial department or State body under whose 
responsibility the weapon falls. 

6. Importing countries must mark weapons and provide the year of import. 

7. Without prejudice to the provisions of paragraph 2 of this article, and in 
order to increase the effectiveness of the marking and tracing of manufactured 
and/or imported weapons, a security marking shall also be applied. It shall be 
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made on parts which are hard to access after manufacture so as to enable 
identification of the weapon in the event that the classic marking is obliterated 
or falsified. 

8. The security marking shall include the elements described in paragraph 5 
of this article. 

9. For ammunition, the marking shall include: 

(a) A unique batch number; 

(b) Identification of the manufacturer; 

(c) Identification of the country and year of manufacture; 

(d) Identification of the purchaser, the ammunition and the country of 
destination if this information is known at the time of manufacture. 

10. The States Parties shall adopt a tracing procedure and may submit a 
tracing request to the Secretary-General of ECCAS, to any other organization 
to which they belong, or to another State, in respect of small arms and light 
weapons, their ammunition and all parts and components that can be used for 
their manufacture, repair and assembly found within their respective territorial 
jurisdictions and deemed illicit. 

11. The States Parties shall ensure that the national Interpol offices are fully 
operational, and are able to request assistance from the headquarters of 
Interpol in the tracing of small arms and light weapons, their ammunition and 
all parts and components that can be used for their manufacture, repair and 
assembly. 

ARTICLE 15: REGISTRATION, COLLECTION 
AND DESTRUCTION 

1. The States Parties shall conduct semi-annual inspections to evaluate and 
inventory stockpiles and the conditions under which small arms and light 
weapons, their ammunition and all parts and components that can be used for 
their manufacture, repair and assembly in the possession of the armed and 
security forces and other authorized bodies are stored. 

2. The States Parties shall collect, seize and register small arms and light 
weapons, their ammunition and all parts and components that can be used for 
their manufacture, repair and assembly that are surplus, obsolete or illicit. 
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3. The States Parties shall systematically destroy small arms and light 
weapons, their ammunition and all parts and components that can be used for 
their manufacture, repair and assembly that are surplus, obsolete or illicit and 
shall transmit the relevant information to the subregional database established 
by the Secretary-General of ECCAS. 

4. The States Parties shall keep information concerning the destruction of 
small arms and light weapons, their ammunition and all parts and components 
that can be used for their manufacture, repair and assembly that are surplus, 
obsolete or illicit, in national electronic databases for a minimum of 30 years. 

5. The States Parties shall adopt the most effective techniques for 
destruction, in accordance with the international norms in force. 

6. The States Parties shall conduct joint operations to locate, seize and 
destroy illicit caches of small arms and light weapons, their ammunition and 
all parts and components that can be used for their manufacture, repair and 
assembly. 

ARTICLE 16: MANAGEMENT AND 
SECURITY OF STOCKPILES 

1. The States Parties shall maintain the security of depots and ensure the 
proper management of stockpiles of small arms and light weapons, their 
ammunition and all parts and components that can be used for their 
manufacture, repair and assembly at all times. For that purpose, they shall 
define and harmonize the necessary administrative measures and procedures 
for stockpile management, security and storage. 

2. The administrative measures and procedures referred to in paragraph 
of this article shall take into account, inter alia, determination of appropriate 
storage sites, establishment of physical security measures, definition of 
procedures for inventory management and recordkeeping, staff training and the 
identification of measures to ensure security during manufacture and transport. 

3. The States Parties shall establish national inventories of small arms and 
light weapons, their ammunition and all parts and components that can be used 
for their manufacture, repair and assembly that are in the possession of the 
armed and security forces and any other competent State body. 

4. The States Parties shall adopt the necessary administrative measures and 
procedures to strengthen the capacity to manage and secure stores of small 
arms and light weapons, their ammunition and all parts and components that 
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can be used for their manufacture, repair and assembly belonging to the armed 
and security forces and any other competent State body. 

ARTICLE 17: BORDER CONTROL 

1. The States Parties undertake to adopt appropriate legislative and 
regulatory measures to strengthen border control in order to put an end in 
Central Africa to the illicit traffic in small arms and light weapons, their 
ammunition and all parts and components that can be used for their 
manufacture, repair and assembly. 

2. The States Parties shall establish fully operational customs 
administrations which shall cooperate with the international customs 
organization and Interpol, including in requesting their assistance to ensure 
effective control of small arms and light weapons and their ammunition at 
border entry points. 

3. The States Parties agree to submit small arms and light weapons, their 
ammunition and all parts and components that can be used for their 
manufacture, repair and assembly to the border controls and taxation in force 
at the national level. 

4. The States Parties undertake to develop and strengthen their cooperation 
at borders and specifically to organize joint and mixed transborder operations 
and patrols so as better to control the circulation of small arms and light 
weapons, their ammunition and all parts and components that can be used for 
their manufacture, repair and assembly. 

5. The States Parties undertake to strengthen border controls by inter alia 
setting up mobile border posts equipped with non-intrusive technical facilities 
and by establishing a mechanism for cooperation and a system for the 
exchange of information among the border countries, in accordance with the 
provisions of this Convention. 

ARTICLE 18: POINTS OF ENTRY OF SMALL ARMS AND 
LIGHT WEAPONS 

1. Without prejudice to their other border control measures, the States 
Parties shall determine and secure in their respective territories the mode of 
transport for export and import, as well as a precise and limited number of 
points of entry for small arms and light weapons, their ammunition and all 
parts and components that can be used for their manufacture, repair and 
assembly. 

2. The States Parties shall determine the order of precedence of the 
competent services over border controls with respect to small arms and light 
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weapons, their ammunition and all parts and components that can be used for 
their manufacture, repair and assembly. 

3. The States Parties shall designate other competent bodies which may 
support the customs services in controlling small arms and light weapons and 
their ammunition at the border entry points. 

4. The States Parties stipulate that small arms and light weapons, their 
ammunition and all parts and components that can be used for their 
manufacture, repair and assembly that do not pass through the official entry 
points are illicit. 

5. The States Parties shall take the measures necessary for regular controls 
at official entry points, as determined by the competent authorities, over all of 
their respective territories. 

ARTICLE 19: EDUCATION AND AWARENESS PROGRAMMES 

1. The States Parties undertake to develop public and community education 
and awareness programmes at the local, national and regional levels to 
promote greater public and community involvement and to support the efforts 
to combat illicit trade and trafficking in small arms and light weapons, their 
ammunition and all parts and components that can be used for their 
manufacture, repair and assembly. 

2. The education and awareness programmes shall aim to promote a 
culture of peace and involve all sectors of society, including civil society 
organizations. 

CHAPTER VI: TRANSPARENCY AND 
EXCHANGE OF INFORMATION 

ARTICLE 20: NATIONAL ELECTRONIC DATABASE 

1 . The States Parties shall establish and maintain, at the national level, a 
centralized electronic database on small arms and light weapons, their 
ammunition and all parts and components that can be used for their 
manufacture, repair and assembly. 

2. The data shall be kept in the national databases for a mInImUm of 
30 years, including marking procedures and all other relevant and related data. 

3. All the data in the national electronic databases must also be kept by 
each State Party in paper form in a centralized national register. 
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4. The following information shall be registered in the database: 

(a) Type or model, calibre and quantity of small arms and light 
weapons, their ammunition and all parts and components that can be used for 
their manufacture, repair and assembly, found in the national territory of each 
State Party, including those manufactured locally; 

(b) The content of the marking as indicated in the present 
Convention; 

(c) The names and addresses of the former and current owners of 
small arms and light weapons, their ammunition and all parts and components 
that can be used for their manufacture, repair and assembly and, if applicable, 
subsequent owners; 

(d) The date of registration of small arms and light weapons, their 
ammunition and all parts and components that can be used for their 
manufacture, repair and assembly; 

( e) The name and address of the shipper, any intermediary, the 
consignee and the user indicated on the end-user certificate; 

(f) The origin, points of departure, transit, if applicable, entry and 
destination, as well as the customs notations and the dates of departure, transit 
and delivery to the end-user; 

(g) Full details concerning export, transit and import licences 
(quantities and batches corresponding to the same licence as well as the 
validity of the licence); 

(h) Full details concerning methodCs) of shipment and shipper(s); the 
monitoring agency or agencies Con departure, at the point of transit if 
applicable and on arrival); 

(i) Description of the nature of the transaction (commercial or non 
commercial, private or public, conversion, repair); and, where applicable, 
complete information concerning the insurer and/or the financial institution 
involved in the operation; 

U) Information concerning civilian owners of light weapons, III 

particular: name, address, marking of the weapon, licences; 

Ck) The name and complete and up-to-date addresses of every home 
producer or industrial manufacturer, every distributor and every repairer of 
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small arms and light weapons, their ammunition and all parts and components 
that can be used for their manufacture, repair and assembly. 

ARTICLE 21: SUBREGIONAL ELECTRONIC DATABASE 

1. The States Parties stipulate that the Secretary-General of ECCAS shall 
establish and maintain as a means of promoting and strengthening confidence, 
a subregional electronic database of transfers of small arms and light weapons, 
their ammunition and all parts and components that can be used for their 
manufacture, repair and assembly. 

2. The information shall be kept in the subregional database for a 
minimum of 30 years, including marking procedures and all other relevant and 
related data. 

3. The Secretary-General of ECCAS, in conjunction with the States 
Parties, shall determine the modalities for the establishment and management 
of the subregional database, including all the areas to be covered. 

4. The States Parties shall periodically provide the Secretary-General of 
ECCAS with information to be included in the subregional electronic database, 
including information relating to marking procedures and all other relevant and 
related data. 

5. The States Parties shall submit to the Secretary-General of ECCAS an 
annual report on the management and operation of their respective national 
databases. 

6. The Secretary-General of ECCAS shall prepare for the States Parties an 
annual report regarding the management and operation of the subregional 
database. 

7. All the data in the subregional database must also be kept by the 
Secretary-General of ECCAS in a subregional register in paper form. 

ARTICLE 22: SUBREGIONAL ELECTRONIC DATABASE OF 
WEAPONS USED IN PEACEKEEPING OPERATIONS 

1. The States Parties stipulate that the Secretary-General of ECCAS shall 
establish and maintain, in order to ensure control of their movement, a 
subregional electronic database of small arms and light weapons, their 
ammunition and all parts and components that can be used for their 
manufacture, repair and assembly intended for use in peacekeeping operations. 
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2. The States Parties stipulate that the data, including data relating to 
weapons and ammunition collected during disarmament, demobilization and 
reintegration operations, shall be kept in the subregional database of weapons 
used in peacekeeping operations for a minimum of 30 years. 

3. The States Parties stipulate that the Secretary-General of ECCAS, in 
conjunction with the States Parties, shall determine the modalities for the 
establishment and management of the subregional database of weapons used in 
peacekeeping operations, including all the areas to be covered. 

4. The States Parties shall provide the Secretary-General of ECCAS with 
all the information to be included in the database of weapons used in 
peacekeeping operations, including information relating to marking procedures 
and all other relevant and related data. 

5. All the data in the subregional database of weapons used in 
peacekeeping operations must also be kept by each State Party in a national 
register, in paper form, and by the Secretary-General of ECCAS in a 
subregional register in paper form. 

ARTICLE 23: DIALOGUE WITH INTERNATIONAL 
MANUFACTURERS AND INTERNATIONAL ORGANIZATIONS 

1. The States Parties shall communicate with international producers and 
suppliers of arms, as well as the competent international and regional 
organizations, and may also request the Secretary-General of ECCAS for 
relevant information, including information relating to peacekeeping 
operations, with a view to the exchange of information and the strengthening 
of the implementation of this Convention. 

2. The Secretary-General of ECCAS shall also take the necessary steps to 
ensure that international weapons manufacturers support, respect and conform 
to the spirit and letter of this Convention through, inter alia, the signing of 
memorandums of understanding andlor framework agreements for cooperation. 

ARTICLE 24: CONFIDENCE-BUILDING 

1. In order to strengthen confidence, the States Parties shall establish a 
system of judicial cooperation and shall share and exchange information 
through the customs, police, water and forest services, the gendarmerie, the 
border guards or any other competent State body. 
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2. The information exchanged may concern criminal groups and networks 
of illicit trafficking in small arms and light weapons, their ammunition and all 
parts and components that can be used for their manufacture, repair and 
assembly. 

3. The States Parties shall also exchange information on sources and 
supply routes, consignee States, means of transport and any financial support 
available to the groups indicated in paragraph 2 of this article. 

4. Each State Party shall inform the others of the convictions of individuals 
or legal entities involved in manufacture, trade or illicit trafficking decided by 
its courts. The information shall also cover any seizure and destruction 
operations. 

5. Without prejudice to other actions they might take, the States Parties 
shall also exchange data relating to: 

(a) Manufacture (marking system and techniques, authorized 
manufacturers ); 

(b) Transfers (exports to and/or imports from any other State, transit, 
available information concerning national legislation, existing practices and 
controls, authorized dealers and brokers); 

(c) Existing stockpiles (security, destruction, losses, thefts, illicit 
seizures). 

6. The cooperation mechanism and the system for the exchange of 
information must make it possible, inter alia, to improve the capacity of the 
security forces and other intelligence services including through training 
sessions on investigative procedures and law enforcement techniques in 
relation to the implementation of this Convention. 

7. In order to promote transparency, the States Parties shall prepare an 
annual national report on requests for transfer authorizations and end-user 
certificates that have been accepted or denied by the competent national 
authorities. 

8. The annual report of each State Party must include at a minimum, for 
each transfer authorization that has been denied or accepted, the following 
information: 
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(a) The type and number of small arms and light weapons, their 
ammunition and all parts and components that can be used for their 
manufacture, repair and assembly; 

Cb) The name and complete and up-to-date address of the applicant; 

(c) The number and reasons for denial or acceptance of the transfer; 

(d) The measures taken to respect the relevant provisions of this 
Convention, including the enacting of specific laws. 

9. The States Parties shall submit their annual report on transfers to the 
United Nations Register of Conventional Arms and to the subregional 
electronic database on small arms and light weapons, their ammunition and all 
parts and components that can be used for their manufacture, repair and 
assembly, maintained by ECCAS. 

10. The States Parties stipulate that requests for assistance in tracing small 
arms and light weapons, their ammunition and all parts and components that 
can be used for their manufacture, repair and assembly, shall contain detailed 
information, including, inter alia: 

Ca) Information describing the illicit nature of the small arm or light 
weapon, including the legal justification therefor and the circumstances under 
which the weapon in question was found; 

(b) Detailed identification of the weapon, including the markings, 
type, calibre, serial number, country of import or manufacture and other 
relevant information; 

(c) Intended use of the information requested; 

(d) A specific listing of the information to be provided by the State 
receiving the tracing request. 

11. The State Party receiving the tracing request shall acknowledge receipt 
of this request within one month and shall duly examine it. It shall respond 
formally to the request made by the other State within a maximum period of 
three months from the date of receipt. 

12. In responding to a tracing request, the requested State Party shall 
provide the requesting State with all available and relevant information. 
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13. The States Parties shall record in their respective national databases and 
shall exchange information on industrial and home-based manufacturers of 
small arms and light weapons, their ammunition and all parts and components 
that can be used for their manufacture, repair and assembly. 

CHAPTER VII: HARMONIZATION OF NATIONAL LEGISLATION 

ARTICLE 25: ADOPTION AND HARMONIZATION OF 
LEGISLATIVE PROVISIONS 

1. The States Parties undertake to revise, update and harmonize their 
respective national legislation to bring it in line with the relevant provisions of 
this Convention. 

2. The States Parties shall adopt legislative and regulatory measures at the 
domestic level to penalize the following practices: 

Ca) Illicit trafficking in small arms and light weapons, their 
ammunition and all parts and components that can be used for their 
manufacture, repair and assembly; 

(b) The illicit manufacture of small arms and light weapons, their 
ammunition and all parts and components that can be used for their 
manufacture, repair and assembly; 

(c) The illicit possession and use of small arms and light weapons, 
their ammunition and all parts and components that can be used for their 
manufacture, repair and assembly; 

C d) The falsification or obliteration, illicit removal or alteration of the 
markings of small arms and light weapons, their ammunition and all parts and 
components that can be used for their manufacture, repair and assembly, as 
required by the present Convention; 

( e) Any other activity carried out in violation of the provisions of this 
Convention; 

(f) Any activity carried out in violation of an embargo on small arms 
and light weapons imposed by the United Nations, the African Union, ECCAS 
or any other relevant organization. 

3. The States Parties stipulate that the Secretary-General of ECCAS shall 
prepare within a reasonable time, a guide for the harmonization of legislative 
provisions. 
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ARTICLE 26: CAMPAIGN AGAINST CORRUPTION AND 
OTHER FORMS OF CRIMINALITY 

The States Parties shall adopt appropriate measures to establish or 
strengthen cooperation between the administrative departments concerned and 
the security forces in order to prevent and combat corruption, money­
laundering, terrorism and drug trafficking associated with the illicit 
manufacturing of, trafficking in, trade, possession and use of small arms and 
light weapons, their ammunition and all parts and components that can be used 
for their manufacture, repair and assembly. 

CHAPTER VIII: INSTITUTIONAL ARRANGEMENTS 
AND IMPLEMENTATION 

ARTICLE 27: NATIONAL FOCAL POINTS 

Each State Party shall appoint a national focal point on small arms and 
light weapons who shall also serve as the permanent secretary or chairperson 
of its national commission. The national focal points shall be the first points of 
contact for, inter alia, the facilitation of exchanges with the internal and 
external partners of the States Parties. 

ARTICLE 28: NATIONAL COMMISSIONS 

1. Each State Party shall establish a national commission to serve as a 
coordinating body for the action taken by the State to combat illicit trade and 
trafficking in small arms and light weapons, their ammunition and all parts and 
components that can be used for their manufacture, repair and assembly. 

2. The national commissions shall be established in accordance with 
existing international standards. 

3. The States Parties undertake, on the basis of their annual budgets, to 
provide the national commissions with adequate human, material and financial 
resources in order to ensure that they function effectively and efficiently. They 
shall create a specific budget line allocated to the national commissions. 

4. The States Parties stipulate that the Secretary-General of ECCAS shall 
support the strengthening of the financial, technical, institutional and 
operational capacities of the national commissions. 
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ARTICLE 29: THE SECRETARY-GENERAL OF ECCAS 

1. The States Parties stipulate that the Secretary-General of ECCAS shall 
ensure the follow-up and coordination of all the activities carried out at the 
subregional level for the purposes of combating illicit trade and trafficking in 
small arms and light weapons, their ammunition and all parts and components 
that can be used for their manufacture, repair and assembly. 

2. The States Parties 
secretariat of ECCAS 
commensurate with its 
Convention. 

shall take the necessary measures to provide the 
with institutional and operational capacities 
responsibilities in the implementation of this 

3. The States Parties stipulate that the tasks of the Secretary-General of 
ECCAS shall include the responsibility of: 

(a) Facilitating and encouraging the establishment of a network of 
civil-society organizations; 

(b) Mobilizing the necessary resources for the implementation of this 
Convention; 

( c) Providing financial and technical support to public authorities and 
non governmental organizations; 

(d) Preparing an annual report and ensuring follow-up and appraisal 
of the implementation of this Convention. 

ARTICLE 30: NATIONAL ACTION PLANS 

1. The States Parties undertake to prepare national action plans on small 
arms and light weapons, which shall be implemented by the national 
commissions. The national action plans shall be prepared using a data 
collection process involving all relevant national stakeholders, including civil 
society organizations, particularly associations of women and youth, who are 
considered to be the most vulnerable to the dangers posed by small arms and 
light weapons. 

2. The national action plans shall take due account of the findings of 
studies on the impact of small arms and light weapons on populations and 
States which the relevant authorities carry out in each State Party. 
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ARTICLE 31: SUBREGIONALACTION PLAN 

1. The Secretary-General of ECCAS shall prepare an action plan 
describing all the measures and actions to be taken at the subregional level in 
order to ensure the implementation of this Convention. 

2. The subregional action plan must also layout the strategy to be carried 
out by the Secretary-General of ECCAS to promote the signing and ratification 
of this Convention by the States, as well as its entry into force. 

ARTICLE 32: FINANCIAL SUPPORT 

The States Parties undertake to contribute financially towards the 
implementation of this Convention. They also undertake to support the 
establishment, by the Secretary-General of ECCAS, of a group of experts 
responsible for follow-up and appraisal of the implementation of activities. 

ARTICLE 33: ASSISTANCE AND COOPERATION 

1. The States Parties undertake to promote cooperation among States and 
among various competent government bodies in the implementation of this 
Convention. 

2. The States Parties request the Secretary-General of ECCAS to provide 
them all necessary assistance to enable them to benefit from the multifaceted 
support of technical and financial partners, particularly as regards capacity­
building for the armed and security forces, the border-control services and all 
other services involved in combating illicit trade and trafficking in small arms 
and light weapons, their ammunition and all parts and components that can be 
used for their manufacture, repair and assembly. 

ARTICLE 34: FOLLOW-UP AND APPRAISAL 

1. The group of experts may seek any information it deems useful to its 
work in relation to the States Parties and, in particular, from other States 
Members of the United Nations, the States participating in the Wassenaar 
Arrangement on Export Controls for Conventional Arms and Dual-Use Goods 
and Technologies, the European Union and any arms manufacturer or supplier. 

2. Each State Party shall prepare and submit an annual report to the 
Secretary-General of ECCAS on its activities to implement this Convention. 
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3. The Secretary-General of the United Nations shall convene a 
Conference of States Parties to this Convention one year after its entry into 
force. 

4. The first Conference of States Parties shall be responsible for reviewing 
the implementation of this Convention and may have additional mandates in 
accordance with decisions taken by the States Parties. The subsequent 
conferences of States Parties shall be held once every two years, beginning two 
years from the date of the first conference, in order to review the state of 
implementation of this Convention. 

5. Five years after the entry into force of this Convention, the Secretary­
General of the United Nations shall convene a review conference. The 
Secretary-General shall also convene other review conferences at the request 
of one or more States Parties. 

6. The items to be considered during the review conferences shall be 
considered and adopted within the framework of the United Nations Standing 
Advisory Committee on Security Questions in Central Africa. The review 
conferences shall, at a minimum, consider the state of implementation of this 
Convention. 

CHAPTER IX: GENERAL AND FINAL PROVISIONS 

ARTICLE 35: SIGNATURE, RATIFICATION, ACCEPTANCE, 
APPROVAL AND ACCESSION 

1. This Convention, adopted in Kinshasa on 30 April 2010, shall be open 
for signature to all the States members of ECCAS and by the Republic of 
Rwanda, States members of the United Nations Standing Advisory Committee 
on Security Questions in Central Africa, at Brazzaville on 19 November 2010, 
and subsequently at United Nations Headquarters in New York, until its entry 
into force. 

2. Instruments of ratification, acceptance, approval or accession shall be' 
deposited with the Secretary-General of the United Nations. 

3. Any other interested State, other than those specified in article 35, 
paragraph 1, may accede to this Convention, subject to the approval of the 
Conference of States Parties. 
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ARTICL}: 36: ENTRY INTO FORCE 

1. This Convention shall enter into force 30 days after the date of deposit 
of the sixth instrument of ratification, acceptance, approval or accession. 

2. For each State that deposits its instrument of ratification, acceptance, 
approval or accession after the date of deposit of the sixth instrument of 
ratification, acceptance, approval or accession, the Convention shall enter into 
force 30 days after the date of deposit of that instrument. 

ARTICLE 37: AMENDMENTS 

1. Any State Party may propose amendments to this Convention at any 
time after its entry into force. 

2. Any proposed amendment shall be transmitted to the Secretary-General 
of the United Nations, who shall circulate it to all of the States Parties at least 
90 days before the opening of the Conference of States Parties. 

3. Amendments shall be adopted by consensus at the Conference of States 
Parties. 

4. For the parties that have accepted amendments, they shall enter into 
force 30 days after the deposit of the sixth instrument of acceptance of the 
amendment with the depositary. Subsequently, they shall enter into force for a 
party 30 days after the deposit of that party's instrument of acceptance of the 
amendment with the depositary. 

ARTICLE 38: RESERVATIONS 

The articles of this Convention shall not be subject to reservations. 

ARTICLE 39: DENUNCIATION AND WITHDRAWAl, 

1. Any State Party, in the exercise of its national sovereignty, shall have 
the right to withdraw from this Convention. 

2. Such withdrawal shall be effected by a State Party by means of written 
notification, including a statement of the extraordinary events that jeopardized 
its supreme interests, addressed to the Secretary-General of the United Nations 
in his or her capacity as depositary, who shall then convey it to the other States 
Parties. 
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3. Withdrawal shall not take effect until 12 months after the depositary 
receives the withdrawal instrument. 

4. Withdrawal shall not release the State Party concerned from the 
obligations imposed on it by the Convention with regard to any violation that 
occurred before the date when the denunciation took effect, nor shall it hinder 
in any way the continued consideration of any matter concerning the 
interpretation or application of this Convention. 

ARTICLE 40: DEPOSITARY AND LANGUAGES 

1. The Secretary-General of the United Nations shall be the depositary of 
this Convention. 

2. The original of this Convention, of which the English, French and 
Spanish texts are equally authentic, shall be deposited with the depositary, who 
shall have certified official copies sent to all the States. 

ARTICLE 41: SPECIAL PROVISIONS 

1 . The commitments resulting from the provisions of this Convention shall 
not be interpreted as contradicting the letter or the spirit of conventions or 
agreements between a State Party and a third State provided that such 
conventions or agreements do not contradict the letter or spirit of this 
Convention. 

2. In the event of any dispute between two or more States Parties 
concerning the interpretation or application of this Convention, the States 
Parties in question shall consult each other with a view to settling the dispute 
quickly through negotiation or by any other peaceful means of their choosing, 
including recourse to the good offices of the Secretary-General of ECCAS, the 
Secretary-General of the United Nations or an extraordinary Conference of 
States Parties. 

IN WITNESS WHEREOF, we, the Heads of State and Government of the 
States members of Economic Community of Central African States and the 
Republic of Rwanda, States members of the United Nations Standing Advisory 
Committee on Security Questions in Central Africa 

Have signed this Convention in three (3) original copies in the English, 
Spanish and French languages, all three texts being equally authentic. 
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DONE at Kinshasa on 30 April 2010 

The Republic of Angola 

The Republic of Burundi 

The Republic of Cameroon 

The Central African Republic 

The Republic of Chad 

The Democratic Republic of the Congo 

The Republic of the Congo 

The Republic of Equatorial Guinea 

The Gabonese Republic 

The Republic of Rwanda 

The Democratic Republic of Sao Tome and Principe 

-33 -



CONVENTION DE L' AFRIQUE CENTRALE 
POUR LE CONTROLE DES ARMES LEGERES 

ET DE PETIT CALIBRE, DE LEURS MUNITIONS 
ET DE TOUTES PIECES ET COMPOSANTES 
POUVANT SERVIR A LEUR FABRICATION, 

REPARATION ET ASSEMBLAGE 
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~ 
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2010 



PREAMBULE 

Nous, chefs d'Etat et de gouvernement des Etats membres de la 
Communaute economique des Etats. de l' Afrique centrale (CEEAC) et de la 
Republique du Rwanda, Etats membres du Comite consultatif permanent des 
Nations U nies charge des questions de securite en Afrique centrale (<< le 
Comite »); 

Rappelant les principes de la Charte des Nations Unies, notamment ceux 
concernant le desarmement et le contr61e des armements, et ceux inherents au 
droit des Etats a la legitime defense individuelle et collective, la non­
intervention et la non-ingerence dans les affaires interieures d'un autre Etat, et 
la prohibition de l'usage ou de la menace d'usage de la force; 

Prenant en compte l'importance du Protocole contre la fabrication et le 
trafic illicites d'armes a feu, de leurs pieces, elements et munitions, additionnel 
a la Convention des Nations Unies contre la criminalite transnationale 
organisee; le Programme d' action en vue de prevenir, combattre et eliminer le 
commerce illicite des armes legeres sous to us ses aspects; l'Instrument 
international vis ant a permettre aux Etats de proceder ai' identification et au 
tra9age rapides et fiables des annes legeres et de petit calibre illicites et [es 
Principes de base sur le recours a la force et l'utilisation des armes a feu par 
les responsables de l'application des lois; 

Reaffirmant l'importance de la resolution 1325 (2000) du Conseil de 
securite des Nations Unies et des resolutions ulterieures 1820 (2008), 
1888 (2009) et 1889 (2009) sur les femmes, la paix et la securite; 

Prenant en compte l'importance de la Convention sur l'elimination de 
toutes les formes de discrimination ai' egard des femmes, ainsi que la 
Declaration de Windhoek et le Plan d' action de Namibie sur l' integration 
d' une demarche soucieuse d' equite entre les sexes dans les operations de paix 
multidimensionnelles; 

Reaffirmant egalement l' importance de la resolution 1612 (2005) et des 
resolutions du Conseil de securite de ['Organisation des Nations Unies sur les 
enfants et les conflits armes, qui ont suivi, et condamnant l' enr61ement des 
enfants dans les forces belIigerantes et leur participation aux conflits armes; 

Rappelant egalement les dispositions pertinentes de I' Acte constitutif de 
l'Union africaine et la Declaration de Bamako sur la position africaine 
commune sur la proliferation, la circulation et le trafic illicites des armes 
legeres; 

Conscients des effets nefastes de la proliferation anarchique et de la 
circulation incontr61ee des armes legeres et de petit calibre sur le 
developpement, et du fait que la pauvrete et l'absence de perspectives d'un 



avenir meilleur cn§ent des conditions prop ices au mauvais usage de ces annes, 
notamment par les jeunes; 

Prenant en compte les actions entreprises au titre du Programme 
d' activites prioritaires de Brazzaville pour la mise en reuvre, en Afrique 
centrale, du Programme d'action en vue de prevenir, combattre et eliminer le 
commerce illicite des armes legeres sous tous ses aspects; 

Prenant egalement en compte l'importance des instruments de mise en 
ceuvre des mecanismes de confiance entre les Etats de l' Afrique centrale, tels 
que le Pacte de non-agression, le Pacte d' assistance mutuelle et le Protocole 
relatif au Conseil de paix et de securite de I' Afrique centrale (COPAX); 

Considerant que le commerce et le trafic illicites des annes legeres et de 
petit calibre constituent une menace it la stabilite des Etats et it la securite de 
leurs populations, notamment en favorisant la violence armee, en prolongeant 
les conflits armes et en encourageant I' exploitation illicite des ressources 
naturelles; 

Conscients de la necessite de continuer de faire de la paix et de la securite 
un des objectifs majeurs des relations entre les Etats d' Afrique centrale; 

Tenant compte de la porosite des frontieres de nos Etats et de la difficulte 
des Etats it mettre fin au commerce et au trafic illicites des armes legeres et de 
petit calibre, de leurs munitions et de toutes pieces et composantes pouvant 
servir it leur fabrication, reparation et assemblage; 

Rappelant que les armes blanches sont des outils susceptibles d'etre 
utilises it des fins de violence et de criminalite; 

Soucie ux de lutter contre le phenomene des coupeurs de routes, 
l' insecurite transfrontaliere et le crime organise; 

Reconnaissant l'importance de la contribution des organisations de la 
societe civile it la lutte contre le commerce et le trafic illicites des armes 
legeres et de petit calibre; 

Prenant en compte l'adhesion de certains Etats membres du Comite au 
Protocole de la Communaute de developpement de l' Afrique australe relatif au 
controle des armes a feu, des munitions et d'autres materiels connexes et au 
Protocole de Nairobi pour la prevention, le controle et la reduction des armes 
legeres dans la region des Grands Lacs et la come de l' Afrique, et considerant 
que la presente Convention s'inscrit pleinement dans le cadre des efforts 
deployes par les Etats de l' Afrique centrale contre les armes illicites aux 
niveaux sous-regional, continental et mondial; 

Gardant a I' esprit I' adoption, le 18 mai 2007, de l' Initiative de Sao-Tome 
par laquelle les Etats membres du Comite ont decide, entre autres, d'elaborer 
un instrument juridique pour le contr6le des armes legeres et de petit calibre en 
Afrique centrale; 
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Convenons de ce qui suit: 

CHAPITRE I : OBJET ET DEFINITIONS 

ARTICLE 1 : OBJET 

La presente Convention a pour objet de : 

1. Prevenir, combattre et eliminer, en Afrique centrale, le commerce et le 
trafic illicites des armes legeres et de petit calibre, de leurs munitions et de 
toutes pieces et composantes pouvant servir it leur fabrication, reparation et 
assemblage; 

2. Renforcer le contr6le, en Afrique centrale, de la fabrication, du 
commerce, de la circulation, des transferts, de la detention et de I' usage des 
armes legeres et de petit calibre, de leurs munitions et de toutes pieces et 
composantes pouvant servir it leur fabrication, reparation et assemblage; 

3. Lutter contre la violence armee et soulager les souffrances humaines 
causees, en Afrique centrale, par le commerce et le trafic illicites des armes 
legeres et de petit calibre, de leurs munitions et de toutes pieces et 
composantes pouvant servir a leur fabrication, reparation et assemblage; 

4. Promouvoir la cooperation et la confiance entre les Etats Parties, de 
meme que la cooperation et le dialogue entre les gouvernements et les 
organisations de la societe civile. 

ARTICLE 2 : DEFINITIONS 

Aux fins de la presente Convention on entend par: 

a) Armes legeres et de petit calibre: Toute arme meurtriere portable it 
dos d'homme qui propulse ou lance des plombs, une balle ou un projectile par 
l'action d'un explosif, ou qui est con9ue pour ce faire ou peut etre aisement 
transformee a cette fin, a l'exc1usion des armes legeres et de petit calibre 
anciennes ou leurs repliques. Les annes legeres et de petit calibre anciennes et 
leurs repliques seront definies conformement au droit interne. Les armes 
legeres et de petit calibre anciennes n' inc1uent en aucun cas celles fabriquees 
apres 1899; 

b) Armes de petit calibre: Les annes individuelles, notamment mais 
non exc1usivement: les revolvers et les pistolets it charge automatique ou 
semi-automatique; les fusils et les carabines; les mitraillettes; les fusils 
d' assaut; et les mitrailleuses legeres; 

c) Armes legeres : Les annes collectives con9ues pour etre utilisees par 
deux ou trois personnes, quoique certaines puissent etre transportees et 
utilisees par une seule personne, notamment rnais non exc1usivement: les 
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mitrailleuses lourdes; les lance-grenades portatifs amovibles ou montes; les 
canons aeriens portatifs; les canons anti chars portatifs; les fusils sans recul; les 
lance-missiles et les lance-roquettes anti chars portatifs; les'lance-missiles 
antiaeriens portatifs; et les mortiers d'un calibre inferieur a 100 millimetres; 

d) Munitions: L' ensemble de la cartouche ou ses elements, y compris 
les etuis, les amorces, la poudre propulsive, les balles ou les projectiles, 
utilises dans une arme a feu, sous reserve que lesdits elements soient eux­
memes soumis a autorisation dans l'Etat Partie considere; 

e) Transfert: L'importation, I' exportation, le transit, le transbordement 
et le transport ou tout autre mouvement, quel qu' il soit, vers, sur et a partir du 
territoire d'un Etat Partie d'armes legeres et de petit calibre, de leurs munitions 
et de toutes pieces et composantes pouvant servir it leur fabrication, reparation 
et assemblage; 

f) Illicite: Tout ce qui est realise en violation des dispositions de la 
presente Convention; 

g) Fabrication illicite: La fabrication ou l'assemblage d'annes legeres 
et de petit calibre, de leurs pieces et composantes ou de leurs munitions: 

A partir de pieces et composantes ayant fait l'objet d'un trafic illicite; 

Sans licence ou autorisation d'une autorite competente de l'Etat Partie 
dans lequel la fabrication ou I' assemblage a lieu; 

Sans marquage des annes legeres et de petit calibre au moment de leur 
fabrication conformement a la presente Convention; 

h) Trafic illicite: L'importation, I' exportation, l' acquisition, la vente, la 
livraison, le transport ou le transfert d' armes legeres et de petit calibre, de 
leurs munitions et des pieces et composantes pouvant servir a leur fabrication, 
reparation et assemblage, a partir du territoire d'un Etat Partie ou a travers ce 
dernier vers le territoire d' un autre Etat Partie, si 1 'un des Etats Parties 
concernes ne l' autorise pas conformement aux dispositions de la presente 
Convention ou si les annes et les munitions ne sont pas marquees 
conformement a la pnSsente Convention; 

i) Pieces et composantes pouvant servir a la fabrication, a la 
reparation et a l'assemblage des armes lege res et de petit calibre et de 
leurs munitions: Tout element ou element de remplacement specifiquement 
conyu pour une arme legere et de petit calibre, et indispensable a son 
fonctionnement, notamment le canon, la carcasse ou la boite de culasse, la 
glissiere ou le barillet, la culasse mobile ou le bloc de culasse; tout dispositif 
conyu ou adapte pour attenuer le bruit cause par un tir d' arme legere et de petit 
calibre, ainsi que toutes substances chimiques servant de matiere active 
utilisees comme agent propulsif ou agent explosif; 
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j) Trac;age: Le suivi systematique des armes legeres et de petit calibre, 
de leurs munitions et des pieces et composantes pouvant servir Et leur 
fabrication, reparation et assemblage, illicites, trouvees ou saisies sur le 
territoire d'un Etat, Et partir du point de fabrication ou du point d'importation, 
tout au long de la filiere d'approvisionnement jusqu'au point ou eUes sont 
devenues illicites; 

k) Courtier: Toute personne physique ou morale qui sert 
d'intermediaire entre des parties interessees qu' eUe met en relation et qui 
organise ou facilite la conclusion de transactions portant sur les armes legeres 
et de petit calibre, en echange d'un avantage financier ou autre; 

1) Activites de courtage : Activites pouvant avoir lieu dans le pays de 
nationalite, de residence ou d'enregistrement du courtier; eUes peuvent aussi 
avoir lieu dans un autre pays. Les armes legeres et de petit calibre ne passent 
pas forcement par le territoire du pays ou l'activite de courtage a lieu, ni ne 
rei event necessairement de la propriete du courtier; 

m) Activites etroitement associees all courtage: Activites qui ne 
constituent pas necessairement en elles-memes le courtage, mais sont 
entreprises par le courtier en vue de realiser un gain dans le cadre de la mise en 
place d'un accord. Le courtier peut servir, par exemple, d'intermediaire ou 
d' agent en armes legeres et de petit calibre, fournir une assistance technique ou 
des services de formation, de transport, de transit, de stockage, de financement, 
d'assurance, d'entretien, de securite ou autres; 

n) Groupe arme non etatique : Groupe qui a le potentiel d'employer 
des armes dans l'utilisation de la force pour atteindre des objectifs politiques, 
ideologiques ou economiques, qui ne releve pas des structures militaires 
formelles d'un Etat, d'une alliance d'Etats ou d'une organisation 
intergouvernementale, et qui n'est pas sous le controle de l'Etat dans lequel il 
opere; 

0) Organisation de la societe civile: Toute organisation non etatique 
enregistree aupres des autorites competentes, et qui est dotee d'une structure 
officielle et agit dans la sphere sociale de maniere benevole, apolitique et Et but 
non lucratif; 

p) Marquage: Inscription sur une anne ou une munition pennettant son 
identification conformement Et la presente Convention; 

q) Afrique centrale : Espace geographique couvrant I' ensemble des 11 
Etats membres du Comite consultatif permanent des Nations Unies charge des 
questions de securite en Afrique centrale: la Republique d' Angola, la 
Republique du Burundi, la Republique du Cameroun, la Republique gabonaise, 
la Republique de Guinee equatoriale, la Republique centrafricaine, la 
Republique democratique du Congo, la Republique du Congo, la Republique 
du Rwanda, la Republique de Sao Tome-et-Principe et la Republique du Tchad; 
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r) Certificat d'utilisateur final: Document cl utiliser pour connaitre, 
controler et certifier l'utilisateur final et l'utilisation finale avant que la licence 
d'importation ou d' exportation ne soit accordee par les autorites competentes; 

s) Certificat de visiteur : Document qui autorise, cl titre temporaire, un 
visiteur et pour la duree de son sejour dans un Etat Partie cl la presente 
Convention, cl faire entrer ou transiter, et le cas echeant utiliser ses armes it des 
fins determinees par les autorites nationales competentes; 

t) Destruction: Processus de conversion definitive d'une arme, d'une 
munition et d'un explosif dans un etat d'inertie ne lui permettant plus de 
fonctionner comme elle a ete conc;:ue; 

u) Stock national: La totalite des armes legeres et de petit calibre, de 
leurs munitions et de toutes pieces et composantes pouvant servir cl leur 
fabrication, reparation et assemblage tenues par un pays, notamment celles 
detenues par les forces armees et de securite et les entreprises de fabrication 
travaillant pour le compte de l'Etat; 

v) Gestion de stock national: Procedures et activites en rapport avec la 
surete et la securite de l' emmagasinage, du transport, du maniement, de la 
comptabilite et de l' enregistrement des armes legeres et de petit calibre, de 
leurs munitions et de toutes pieces et composantes pouvant servir cl leur 
fabrication, reparation et assemblage. 

CHAPITRE n : TRANSFERTS 

ARTICLE 3 : AUTORISATION DES TRANSFERTS AUX ETATS 

1. Les Etats Parties autorisent les transferts aux Etats d' armes legeres et de 
petit calibre, de leurs munitions et de toutes pieces et composantes pouvant 
servir cl leur fabrication, reparation et assemblage, vers, sur et cl partir de leurs 
territoires respectifs. 

2. Les E,tats Parties n' autorisent les transferts que lorsqu'ils sont justifies par 
les necessites de : 

a) Maintien de l' ordre ou de defense et de securite nationales; 

b) Participation 3: des operations de paix menees sous l' egide de 
l'Organisation des Nations Unies, de l'Union africaine, de la Communaute 
economique des Etats de I' Afrique centrale ou d' autres organisations 
regionales ou sous-regionales dont l'Etat Partie concerne est membre. 
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ARTICLE 4: INTERDICTION DES TRANSFERTS 
AUX GROUPES ARMES NON ETATIQUES 

LesEtats Parties interdisent tout transfert d'armes legeres et de petit 
calibre, de leurs munitions et de toutes pieces et composantes pouvant servir cl 
leur fabrication, reparation et assemblage vers, sur et cl partir de leurs 
territoires respectifs cl des groupes armes non etatiques. 

ARTICLE 5 : PROCEDURES ET CONDITIONS 
DE DELIVRANCE DES AUTORISATIONS DE TRANSFERT 

1. Les Etats Parties mettent sur pied et maintiennent au niveau national un 
systeme d'autorisation des transferts d'armes legeres et de petit calibre, de 
leurs munitions et de toutes pieces et composantes pouvant servir cl leur 
fabrication, reparation et assemblage vers, sur et cl partir de leurs territoires 
respectifs. 

2. Les Etats Parties designent en leur sein l' organe national competent charge 
de gerer les questions relatives cl la delivrance des autorisations de transfert, 
aussi bien aux institutions publiques qu'aux acteurs prives qualifies, 
conformement aux lois et reglements nationaux en vigueur. 

3. Les Etats Parties disposent que toute demande d' autorisation de transfert 
emanant d'institutions publiques ou de personnes privees doit etre adressee par 
le requerant cl l'organe national competent et qu'elle doit contenir au minimum 
les informations suivantes : 

a) Quantite, nature et type d'armes, y compris l'ensemble des 
informations relatives au marquage conformement cl la presente Convention; 

b) Le nom, l' adresse et les contacts du fournisseur et de son representant; 

c) Le nom, l'adresse et les contacts des firmes et des personnes 
impliquees dans la transaction, y compris les courtiers; 

d) Le nombre et la periode des envois, les itineraires, les lieux de transit, 
le type de transport utilise, les entreprises impliquees dans 1'importation, les 
transitaires, I' information pertinente sur les conditions de stock age; 

e) Le certificat d'utilisateur final; 

f) La description de I 'utilisation finale devant etre faite des armes 
legeres et de petit calibre, des munitions et de toutes pieces et composantes 
pouvant servir cl leur fabrication, reparation et assemblage; 

g) La designation du lieu d'embarquement et de debarquement. 
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4. Lorsqu' ils delivrent une autorisation de transfert, les Etats Parties inc1uent 
au minimum les elements suivants : 

a) Le lieu et la date d'autorisation; 

b) La date d'expiration de l'autorisation; 

c) Le pays d'exportation, d'importation, de transbordement ou de transit; 

d) Le nom et les coordonnees completes et actualisees de l'utilisateur 
final, ainsi que du courtier; 

e) La quantite, la nature et le type d' armes concernees; 

f) Le nom, les coordonnees completes et actualisees, ainsi que la 
signature du requerant; 

g) Les modalites pratiques de transport, les coordonnees completes du 
transporteur et les delais de transport; 

h) Le nom, les coordonnees completes et actualisees, ainsi que la 
signature de l'autorite competente delivrant l'autorisation. 

5. Sans prejudice des dispositions de l'article 3, et des lois et reglements 
nationaux en vigueur, les Etats Parties disposent qU'une autorisation de 
transfert doit etre refusee par I' organe national competent au motif d'une des 
raisons suivantes : 

a) Les armes legeres et de petit calibre, leurs munitions et toutes pieces 
et composantes pouvant servir it leur fabrication, reparation et assemblage sont 
susceptibles d'etre detournees dans l'Etat de transit ou d'importation vers un 
usage ou des utilisateurs non autorises ou vers le commerce illicite, ou encore 
reexportees; 

b) Les armes legeres et de petit calibre, leurs munitions et toutes pieces 
et composantes pouvant servir a leur fabrication, reparation et assemblage 
seront utilisees ou susceptibles de l' etre pour commettre des violations du droit 
international relatif aux droits de l'homme ou du droit international 
humanitaire; pour commettre des crimes de guerre, un genocide ou un crime 
contre l'humanite; ou encore a des fins de terrorisme; 

c) Le transfert des armes legeres et de petit calibre, de leurs munitions et 
de toutes pieces et composantes pouvant servir a leur fabrication, reparation et 
assemblage est susceptible de violer ou viole un embargo international sur les 
armes; 

d) Le requerant a viole la lettre et l'esprit des textes nationaux en vigueur 
reglementant les transferts, ainsi que les dispositions de la presente Convention 
lors d'un precedent transfert. 

6. Les Etats Parties prennent les dispositions necessaires a l'harmonisation 
au niveau sous-regional des procedures administratives et des documents 
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justificatifs des autorisations de transfert d' armes legeres et de petit calibre, de 
leurs munitions et de toutes pieces et composantes pouvant servir a leur 
fabrication, reparation et assemblage. 

ARTICLE 6 : CERTIFICAT D'UTILISATEUR FINAL 

1. Les Etats Parties 6tablissent un certificat d'utilisateur final et adoptent des 
procedures administratives et des documents justificatifs pour I' obtention de ce 
certificat. Le certificat est em is pour chaque importation et est assujetti a 
I'obtention par le requerant d'une autorisation d'importation d6livree par les 
autorites competentes. 

2. Les Etats Parties harmonisent au niveau sous-regional le contenu des 
certificats d' utilisateur final. 

CHAPITRE HI: DETENTION PAR LES CIVILS 

ARTICLE 7 : INTERDICTION DE LA DETENTION 
D' ARMES LEGERES PAR LES CIVILS 

1. Les Etats Parties 6dictent en normes, conformement aux lois et reglements 
en vigueur, I'interdiction de la detention, du port, de l'usage et du commerce 
des annes 16geres par les civils au sein de leurs territoires respectifs. 

2. Les Etats Parties edictent des lois et reglements nationaux aux fins de 
reprimer la detention d'armes legeres par les civils. 

ARTICLE 8 : AUTORISATION DE LA DETENTION 
D' ARMES DE PETIT CALIBRE PAR LES CIVILS 

1. Les Etats Parties determinent, conformement aux lois et reglements en 
vigueur, Ies conditions d'autorisation de la detention, du port, de I'usage et du 
commerce par les civils d'armes de petit calibre, a l'exclusion de celles dont le 
caractere militaire est avere, notamment Ies mitraiIIettes, les fusils d' assaut et 
les mitrailleuses legeres. 

2. Les Etats Parties definissent les procedures administratives regissant les 
demandes et la delivrance des licences de detention, de port, d'usage et de 
commerce des armes de petit calibre par les civils. La licence est delivree pour 
chaque anne de petit calibre detenue par un civil. 

3. Les Etats Parties n' octroient de licence qu' aux civils remplissant au 
minimum les conditions suivantes : 

a) Etre majeur conformement a la legislation nationale; 

b) Avoir un casier judiciaire vierge et avoir fait l' objet d'une enquete de 
moralite; 
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c) Etre exempt de toute procedure penale et ne pas appartenir a un gang 
ou groupe de bandits; 

d) Fournir un motif valable justifiant le besoin de detenir, de porter, 
d'utiliser et faire le commerce d'armes de petit calibre; 

e) Prouver qu'il possede des connaissances sur la legislation des armes 
de petit calibre; 

f) Fournir les preuves que l'arme de petit calibre sera stockee dans un 
endroit securise et separe de ses munitions; 

g) Etre exempt de tout antecedent de violence domestique ou 
d' antecedents psychiatriques; 

h) Donner son adresse physique complete et actualisee. 

4. Les Etats Parties fixent une limite au nombre d'armes de petit calibre 
pouvant etre detenues par un meme individu. 

5. Les Etats Parties fixent une periode minimum de 30 jours et tout delai 
supplementaire qu'ils jugent approprie avant de delivrer une licence de 
detention, delai devant permettre aux autorites competentes de faire toutes les 
verifications necessaires. 

6. Les licences octroyees aux civils pour la detention d'armes de petit calibre 
comportent necessairement une date d'expiration qui n'excede pas cinq ans. A 
l' expiration de chaque licence, les demandes de renouvellement sont soumises 
a une revue complete des conditions citees aI' alinea 3 du present article. 

7. Les personnes desirant remettre leurs armes doivent les deposer 
volontairement contre reyu soit a la poudriere de l'administration competente 
soit au poste de police ou de gendarmerie le plus proche de leur domicile. Les 
annes ainsi remises volontairement deviennent la propriete de I'Etat et sont 
transferees s' il y a lieu a la poudriere pour leur destruction. 

8. Les Etats Parties edictent des lois et reglements aux fins d'interdire 
strictement le port d'armes de petit calibre par les civils dans les lieux publics. 

ARTICLE 9 : MESURES DE CONTROLE DE LA DETENTION 
D' ARMES DE PETIT CALIBRE PAR LES CIVILS 

1. Les Etats Parties definissent par la loi ou le reglement les procedures et les 
mesures administratives nationales relatives a l' octroi et au retrait des licences 
de detention d'armes de petit calibre. 

2. Les Etats Parties revisent, actualisent et harmonisent les procedures et les 
mesures administratives nationales relatives a l' octroi et au retrait des 
autorisations de possession d' armes de petit calibre. 
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3. Les Etats Parties edictent des normes et standards de bonne tenue des 
stocks d'armes et de munitions detenues par les civils, en particulier les 
fabric ants et les vendeurs. 

4. Les Etats Parties definissent par la loi ou le reglement les sanctions, y 
compris civiles et penales, relatives aux infractions sur la possession d'armes 
de petit calibre par les civils. 

5. Les Etats Parties procedent cl I' enregistrement des proprietaires et des 
commervants d' armes de petit calibre se trouvant sur leurs territoires respectifs 
et maintiennent une base de donnees electronique nationale y afferente. 

6. Les Etats Parties mettent sur pied un systeme commun sous-regional de 
verification de la validite des licences octroyees au niveau national au titre de 
la detention, du port, de l'usage et du commerce des armes de petit calibre par 
les civils. IIs etablissent cl cette fin une base de donnees electronique des 
licences accessible aux services competents de chacun des Etats Parties. 

ARTICLE 10: CERTIFICAT DE VISITEUR 

1. Les Etats Parties soumettent l'importation dans, et le transit temporaire 
par, leurs territoires respectifs d'armes de petit calibre et de leurs munitions, 
detenues par des civils non detenteurs d' une autorisation de detention d' armes 
de petit calibre valable pour l'Etat en question, cl l' obtention d'un certificat de 
visiteur leur autorisant l'importation temporaire pour la duree de leur sejour ou 
de leur transit temporaire. 

2. Les Etats Parties designent I' organe national competent charge de gerer les 
questions liees cl la delivrance des certificats de visiteur. 

3. Les Etats Parties disposent que les certificats de VIslteur doivent 
comporter, au minimum, toutes les informations suivantes : le nombre d'armes, 
les preuves du droit de propriete sur les armes concernees, ainsi que leurs 
caracteristiques techniques, y compris les elements de marquage des armes 
concernees, susceptibles d'en etablir la liceite au regard des lois nationales et 
des dispositions de la presente Convention. 

4. Les Etats Parties definissent le nombre maximum d'armes de petit calibre 
pouvant beneficier du certificat de visiteur et la duree maximale de 
l'importation temporaire. Ils determinent la duree de validite et le nombre de 
certificats pouvant etre octroyes cl chaque visiteur par an. 

5. Toute arme detenue par un visiteur doit avoir son prop re certificat. Toutes 
les armes concernees doivent etre marquees conformement aux dispositions de 
la presente Convention. 

6. Les Etats Parties s'engagent cl harmoniser les procedures d'obtention des 
certificats de visiteur, et cl rediger et publier un rapport annuel sur les 
certificats de visiteur delivres et refuses. 
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CHAPITRE IV : FABRICATION, DISTRIBUTION 
ET REPARATION 

ARTICLE 11 : AUTORISATION DE LA FABRICATION, 
DE LA DISTRIBUTION ET DE LA REPARATION 

1. La fabrication industrielle et artisanale des armes legeres et de petit 
calibre, de leurs munitions et de toutes pieces et composantes pouvant servir a 
leur fabrication, reparation et assemblage sont assujetties a l' octroi d'une 
licence et au controle strict des Etats Parties sur les territoires desquels ces 
activites s' exercent. 

2. Les Etats Parties definissent, par la loi ou le reglement, les regles et 
procedures regissant la fabrication industrielle et artisanale ainsi que la 
distribution d' armes legeres et de petit calibre, de leurs munitions et de toutes 
pieces et composantes pouvant servir a leur fabrication, reparation et 
assemblage. Ils s' engagent a adopter des politiques et strategies de reduction 
et/ou de limitation de la fabrication locale d'armes legeres et de petit calibre et 
de leurs munitions. 

3. Les Etats Parties disposent que les activites de fabrication, de distribution 
et de reparation d' armes legeres et de petit calibre, de leurs munitions et de 
toutes pieces et composantes pouvant servir a leur fabrication, reparation et 
assemblage exercees sans licence sont illicites et exposent leurs auteurs a des 
sanctions, y compris penales. 

4. Les Etats Parties s'engagent a definir dans leurs legislations nationales 
respectives les conditions d' octroi de licence de fabrication, de distribution et 
de reparation des armes legeres et de petit calibre pour les personnes morales. 

5. Les Etats Parties n' octroient de licence de fabrication, de distribution et de 
reparation qu' aux individus remplissant au minimum les conditions suivantes : 

a) Etre majeur conformement a la legislation nationale en vigueur; 

b) Avoir un casier judiciaire vierge et avoir fait l' objet d'une enquete de 
moralite; 

c) Prouver qu'il possede des connaissances sur la legislation des armes 
legeres et de petit calibre; 

d) Fournir les preuves que les armes et munitions fabriquees, distribuees 
ou reparees le sont en accord avec les normes et procedures de surete et de 
securite appropriees, determinees par les lois et reglements en vigueur; 

e) Etre exempt d'antecedents de violence domestique, d'antecedents 
psychiatriques, ou de toute condamnation pour crime au moyen d'une anne 
legere ou de petit calibre ou violation des dispositions legales relatives au port 
d'armes de petit calibre par les civils. 

- 12 -



6. Les Etats Parties s'assurent que les licences sont etablies pour une periode 
determinee ne depassant pas cinq ans, apres laquelle tout detenteur de licence 
est tenu de faire une demande de renouvellement aupres des autorites 
nationales competentes. 

ARTICLE 12 : MESURES DE CONTROLE POUR LA FABRICATION, 
LA DISTRIBUTION, LA REPARATION ET LE POUVOIR 

D'EXECUTION 

1 . Les Etats Parties disposent que les fabricants, distributeurs et reparateurs 
fournissent aux autorites competentes les informations relatives a I' execution 
des regles et procedures en vigueur en rapport avec l'enregistrement, le 
stockage et la gestion des armes et des munitions. 

2. Les Etats Parties disposent que chaque arme legere et de petit calibre 
fabriquee ainsi que les munitions doivent etre marquees au moment de la 
fabrication, conformement aux dispositions de la presente Convention. 

3. Les Etats Parties edictent des normes et standards de bonne tenue des 
stocks d'armes et de munitions fabriquees et detenues, en vue d'en assurer la 
surete et la securite, et s' assurent de leur respect par les fabricants, les 
distributeurs et les reparateurs dument agrees. 

4. Les Etats Parties s' engagent a effectuer des contr6les et des inspections 
aupres des fabricants, des distributeurs et des reparateurs afin de s'assurer du 
respect des lois et reglements en vigueur. 

5. Les Etats Parties exercent les pouvoirs d' execution appropries en vertu de 
leur droit national ainsi que leurs obligations internationales pour s'assurer que 
ceux qui ne se conforment pas aux lois et reglements regissant les activites des 
fabricants, distributeurs et reparateurs d' armes legeres et de petit calibre, ainsi 
que des munitions, fassent I' objet de sanctions, incluant la revocation de leur 
licence et/ou la confiscation des stocks. 

6. Les Etats Parties s'assurent que tout detenteur de licence de fabrication, de 
distribution ou de reparation tienne une base de donnees electronique et un 
registre sous forme papier, appropries devant permettre aux autorites 
competentes de contr6ler son activite. 

CHAPITRE V : MECANISMES OPERATIONNELS 

ARTICLE 13 : COURTAGE 

1. Les Etats Parties procedent a I' enregistrement des personnes physiques 
privees et des entreprises etablies ou ope rant sur leurs territoires respectifs 
comme courtiers en armes legeres et de petit calibre, de leurs munitions et de 
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toutes pieces et composantes pouvant servir a leur fabrication, reparation et 
assemblage, queUe que soit leur nationalite. 

2. Les Etats Parties disposent egalement que les courtiers ont l'obligation de 
s' enregistrer dans leurs pays d' origine et dans leur pays de domiciliation. 

3. Les Etats Parties s'engagent a edicter des lois et reglements limitant le 
nombre maximum de courtiers ou d'entreprises de courtage d'armes etablis ou 
operant sur leurs territoires respectifs. 

4. Sans prejudice aux dispositions prevues dans l'alinea 1 du present article, 
l'enregistrement concerne egalement les agents financiers et les agents de 
transport en armement leger et de petit calibre, de leurs munitions et de toutes 
pieces et composantes pouvant servir a leur fabrication, reparation et 
assemblage etablis et operant aI' interieur et aI' exterieur du territoire de 
chaque Etat Partie. 

S. Les Etats Parties disposent que les agents financiers et les agents de 
transport en armement leger et de petit calibre, de leurs munitions et de toutes 
pieces et composantes pouvant servir a leur fabrication, reparation et 
assemblage sont tenus de proceder aux transactions financieres pour les 
operations y afferentes a travers des comptes bancaires trayables par les 
autorites nationales competentes. 

6. Les courtiers, y compris les agents financiers et les agents de transport, qui 
ne s'enregistrent pas aupres des autorites nationales competentes sont 
consideres comme illegaux. 

7. Les Etats Parties exigent que tous les courtiers, y compris les agents 
financiers et les agents de transport, regulierement enregistres aupres des 
autorites nationales competentes, obtiennent une licence, aupres de leur pays 
d' origine ou dans leur pays de residence, pour chaque transaction individuelle 
dans laquelle iIs sont impliques, independamment du territoire sur lequel les 
arrangements concernant la transaction seront effectues. 

8. Les Etats Parties adoptent des mesures legislatives et reglementaires pour 
etablir et sanctionner comme infraction criminelle le courtage illicite d'armes 
legeres et de petit calibre, de leurs munitions et de toutes pieces et 
composantes pouvant servir a leur fabrication, reparation et assemblage. 

ARTICLE 14 : MARQUAGE ET TRA<;AGE 

1. Les Etats Parties prennent les dispositions legislatives et reglementaires 
necessaires pour que toutes les armes legeres et de petit calibre, leurs 
munitions et les pieces et composantes pouvant servir a leur fabrication, 
reparation et assemblage presentes sur leurs territoires respectifs portent un 
marquage de base unique et specifique appose lors de leur fabrication ou de 
leur importation. 
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2. Toutes les armes legeres et de petit calibre et toutes 1es munitions non 
marquees conformement it la presente Convention sont considerees comme 
illicites. A defaut d' etre marquees pour pouvoir etre utilisees dans les 
conditions definies par 1es lois et reg1ements nationaux et la presente 
Convention, lesdites armes et munitions doivent etre dliment repertoriees et 
detruites. 

3. Le marquage est exprime en langage alphanumerique et doit etre lisible it 
l'ceil nu. Il est applique it un maximum de pieces de l'arme, mais doit 
obligatoirement figurer sur le canon, le cadre et surtout sur la culasse. 

4. Le marquage sur la munition doit figurer en priorite sur l' etui contenant la 
poudre ou le 1iquide de la munition ou de l' exp10sif. 

5. Le marquage des armes par la presente Convention comprend, au 
minimum, les indications suivantes : 

a) Le numero de serie unique de l'arme; 

b) L'identification du fabric ant; 

c) L'identification du pays de fabrication; 

d) L'identification de I' annee de fabrication; 

e) Le calibre; 

f) Le departement ministeriel ou l' organe etatique sous la tutelle duquel 
l' arme est placee. 

6. Les pays importateurs doivent marquer les armes et donner l'annee 
d'importation. 

7. Sans prejudice aux dispositions de I' alinea 2 du present article et pour 
accroitre l' efficacite du marquage et du trayage des armes fabriquees et/ou 
importees, un marquage dit de «securite» est egalement applique. Il est 
effectue sur des pieces difficilement accessibles apres la fabrication, de sorte it 
permettre I' identification de l' arme dans I' hypothese Oll le marquage classique 
est efface ou falsifie. 

8. Le marquage de « securite » rep rend les indications decrites it l'alinea 5 du 
present article. 

9. Pour les munitions le marquage comprend : 

a) Un numero de lot unique; 

b) U ne identification du fabricant; 

c) U ne identification du pays et de I' annee de fabrication; 
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d) Une identification de l'acheteur, des mumtIOns, ainsi qu'une 
identification du pays de destination si ces informations sont connues au 
moment de la fabrication. 

10. Les Etats Parties adoptent un mecanisme de tra9age et peuvent presenter 
une demande de tra9age au Secreta ire general de la CEEAC, it toutes autres 
organisations auxquelles ils appartiennent, ou it un autre Etat pour des annes 
legeres et de petit calibre, leurs munitions, les pieces et composantes pouvant 
servir it leur fabrication, reparation et assemblage trouvees dans leurs 
juridictions territoriales respectives et qu' ils jugent illicites. 

11. Les Etats Parties veillent it ce que les bureaux centraux nationaux 
d'INTERPOL soient pleinement operationnels, y compris pour requerir 
l'assistance du bureau INTERPOL international en matiere de tra9age des 
annes legeres et de petit calibre, de leurs munitions et de toutes pieces et 
composantes pouvant servir it leur fabrication, reparation et assemblage. 

ARTICLE 15 : ENREGISTREMENT, COLLECTE 
ET DESTRUCTION 

1. Les Etats Parties effectuent des visites semestrielles d' evaluation et 
d'inventaire des stocks ainsi que des conditions de stockage des armes legeres 
et de petit calibre, de leurs munitions et de toutes pieces et composantes 
pouvant servir it leur fabrication, reparation et assemblage detenues par les 
forces armees et de securite et autres entites autorisees. 

2. Les Etats Parties collectent, saisissent et enregistrent les armes legeres et 
de petit calibre, leurs munitions et toutes pieces et composantes pouvant servir 
it leur fabrication, reparation et assemblage en excedent, obsoletes ou illicites. 

3. Les Etats Parties pro cedent it la destruction systematique des armes legeres 
et de petit calibre, de leurs munitions et toutes pieces et composantes pouvant 
servir it leur fabrication, reparation et assemblage en excedent, obsoletes ou 
illicites,et transmettent les informations it la base de donnees sous-regionale 
etablie par le Secretaire general de la CEEAC. 

4. Les Etats Parties conservent les informations relatives it la destruction des 
armes legeres et de petit calibre, de leurs munitions et de toutes pieces et 
composantes pouvant servir it leur fabrication, reparation et assemblage en 
excedent, obsoletes ou illicites dans les bases de donnees electroniques 
nationales pour une duree minimale de 30 ans. 

5. Les Etats Parties adoptent les techniques de destruction les plus efficaces 
conformement aux normes internationales en vigueur. 

6. Les Etats Parties conduisent des operations conjointes pour localiser, saisir 
et detruire les caches illicites d' armes legeres et de petit calibre, de leurs 
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munitions et de toutes pieces et composantes pouvant servir a leur fabrication, 
reparation et assemblage. 

ARTICLE 16 : GESTION ET SECURISATION 
DES STOCKS 

1. Les Etats Parties maintiennent la securite des entrepots et la bonne gestion 
des stocks d' armes legeres et de petit calibre, de leurs munitions et de toutes 
pieces et composantes pouvant servir a leur fabrication, reparation et 
assemblage en tout temps. IIs definissent et harmonisent a cet effet les mesures 
et procedures administratives necessaires a la gestion, a la securisation et a 
l' entreposage des stocks. 

2. Les mesures et procedures administratives visees a l' alinea 1 du present 
article prennent en compte, notamment, la determination des sites appropries 
pour l' entreposage, la mise en place des mesures de securite physique, la 
definition de procedures d' inventaire et de tenue des registres, le renforcement 
des capacites des magasiniers et la determination des moyens pour assurer la 
securite lors de la fabrication et du transport. 

3. Les Etats Parties etablissent des inventaires nationaux d' armes legeres et 
de petit calibre, de leurs munitions et de toutes pieces et composantes pouvant 
servir a leur fabrication, reparation et assemblage detenues par les forces 
armees et de securite et tout autre organe competent de l'Etat. 

4. Les Etats Parties adoptent les mesures et procedures administratives 
necessaires au renforcement des capacites de gestion et de securisation des 
magasins d' armes legeres et de petit calibre, de leurs munitions et de toutes 
pieces et composantes pouvant servir a leur fabrication, reparation et 
assemblage appartenant aux forces armees et de securite et a tout autre organe 
competent de l'Etat. 

ARTICLE 17 : CONTROLE DES FRONTIERES 

1. Les Etats Parties s' engagent a adopter des mesures legislatives et 
reglementaires appropriees pour accroitre le controle des frohtieres afin de 
mettre fin, en Afrique centrale, au trafic illicite d' annes legeres et de petit 
calibre, de leurs munitions et de toutes pieces et composantes pouvant servir a 
leur fabrication, reparation et assemblage. 

2. Les E,tats Parties etablissent des administrations douanieres pleinement 
operationnelIes, qui cooperent avec l' Organisation internationale des douanes 
et INTERPOL, y compris pour requerir leur assistance en vue d'un controle 
efficace d'armes legeres et de petit calibre et de leurs munitions dans les points 
d' entree aux frontieres. 
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3. Les Etats Parties s'accordent a soumettre les armes legeres et de petit 
calibre, leurs munitions et toutes pieces et composantes pouvant servir a leur 
fabrication, reparation et assemblage au contr6le frontalier et a la taxation en 
vigueur au niveau national. 

4. Les Etats Parties s' engagent a developper et a renforcer leur cooperation 
aux frontieres et notamment a organiser des operations et patrouilles 
transfrontalieres conjointes et mixtes afin de mieux contr6ler la circulation des 
armes legeres et de petit calibre, de leurs munitions et de toutes pieces et 
composantes pouvant servir a leur fabrication, reparation et assemblage. 

S. Les Etats Parties s' engagent a renforcer les contr6les aux frontieres, y 
compris en creant des postes frontiere mobiles dotes de materiels techniques 
non intrusifs et a travers la mise en place d'un mecanisme de cooperation et un 
systeme d'echange d'informations entre pays frontaliers, conformement aux 
dispositions de la presente Convention. 

ARTICLE 18 : POINTS D'ENTREE DES ARMES 
LEGERES ET DE PETIT CALIBRE 

1. Sans prejudice des autres mesures qu'ils prennent en matiere de contr6le 
des frontieres, les Etats Parties determinent sur leurs territoires respectifs et les 
securisent, le mode de transport a l'exportation et a l'importation, ainsi qu'un 
nombre precis et limite de points d' entree des armes legeres et de petit calibre, 
de leurs munitions et de toutes pieces et composantes pouvant servir a leur 
fabrication, reparation et assemblage. 

2. Les Etats Parties determinent la preseance des services competents sur les 
contr6les exerces aux frontieres en rapport avec les armes legeres et de petit 
calibre, leurs munitions et de toutes pieces et composantes pouvant servir a 
leur fabrication, reparation et assemblage. 

3. Les Etats Parties designent d' autres organes competents pouvant venir a 
l'appui des services de douane pour contr6ler les armes legeres et de petit 
calibre et leurs munitions dans les points d' entree aux frontieres. 

4. Les Etats Parties disposent que les armes legeres et de petit calibre, leurs 
munitions et toutes pieces et composantes pouvant servir a leur fabrication, 
reparation et assemblage qui ne passent pas par les points d' entree officiels 
sont illicites. 

5. Les Etats Parties prennent les mesures necessaires pour effectuer des 
contr6les reguliers aux points d' entree officiels determines par les autorites 
competentes sur I' ensemble de leurs territoires respectifs. 
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ARTICLE 19 : PROGRAMMES D'EDUCATION 
ET DE SENSIBILISATION 

1. Les Etats Parties s' engagent a elaborer des programmes d' education et de 
sensibilisation publique/communautaire ai' echelon local, national et regional, 
pour rehausser l'implication du public et des communautes et soutenir Ies 
efforts de lutte contre le commerce et le trafic illicites d' armes legeres et de 
petit calibre, de Ieurs munitions et de toutes pieces et composantes pouvant 
servir a leur fabrication, reparation et assemblage. 

2. Les programmes d' education et de sensibilisation visent a promouvoir une 
culture de la paix et a impliquer tous les secteurs de la societe, notamment les 
organisations de la societe civile. 

CHAPITRE VI : TRANSPARENCE ET ECHANGE 
D'INFORMATIONS 

ARTICLE 20: BASE DE DONNEES ELECTRONIQUE 
NATIONALE 

I. Les Etats Parties etablissent et maintiennent, au niveau national, une base 
de donnees electronique et centralisee sur les armes legeres et de petit calibre, 
leurs munitions et toutes pieces et composantes pouvant servir a leur 
fabrication, reparation et assemblage. 

2. Les donnees sont conservees dans les bases de donnees nationales pour 
une periode minimale de 30 ans, y compris les procedures de marquage ainsi 
que toutes les autres donnees pertinentes y afferentes. 

3. Toutes les donnees existant dans les bases de donnees electroniques 
nationales doivent egalement etre conservees par chaque Etat Partie dans un 
registre national centralise sous forme papier. 

4. Les informations suivantes sont enregistrees dans la base de donnees : 

a) Type ou modele, calibre et quantite d'armes legeres et de petit calibre, 
de leurs munitions et de toutes pieces et composantes pouvant servir a leur 
fabrication, reparation et assemblage presentes sur le territoire national de 
chaque Etat Partie, y compris celles fabriquees localement; 

b) Le contenu du marquage tel qu'indique dans la presente Convention; 

c) Le nom et la localisation de I' ancien et du nouveau proprietaires des 
armes h~geres et de petit calibre, de leurs munitions et de toutes pieces et 
composantes pouvant servir a leur fabrication, reparation et assemblage et, 
eventuellement, des proprietaires successifs; 
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d) La date d'enregistrement des annes legeres et de petit calibre, de leurs 
munitions et de toutes pieces et composantes pouvant servir a leur fabrication, 
reparation et assemblage; 

e) Le nom et l'adresse de l'expediteur, de l'intermediaire eventuel, du 
destinataire et de l'utilisateur repris sur le certificat d'utilisateur final; 

f) L' origine, les points de depart, de transit eventuel, et d' entree et la 
destination ainsi que les references douanieres et les dates de depart, de transit 
et de livraison a l'utilisateur final; 

g) Les renseignements complets sur les licences d'exportation, de transit 
et d'importation (quantites et lots correspondant a une meme licence ainsi que 
la validite de la licence); 

h) Les renseignements complets sur lees) transport(s) et lees) 
transporteur(s); l'organisme ou les organismes de contr61e (au depart, au point 
de transit eventuel et a l' arrivee); 

i) La description de la nature de la transaction (commerciale ou non 
commerciale, privee ou publique, transformation, reparation); le cas echeant, 
les renseignements complets concernant I' assureur et/ou I' organisme financier 
qui interviennent dans I' operation; 

j) Les informations pertinentes sur les civils, proprietaires d' armes de 
petit calibre en particulier : nom, adresse, marquage de l' arme et licences de 
detention; 

k) Le nom et les coordonnees completes et actualisees de tout fabricant 
artisanal ou industriel, de tout distributeur et de tout reparateur d' armes lege res 
et de petit calibre, de leurs munitions et de toutes pieces et composantes 
pouvant servir a leur fabrication, reparation et assemblage. 

ARTICLE 21 : BASE DE DONNEES ELECTRONIQUE 
SOUS-REGIONALE 

1. Les Etats Parties disposent que le Secretaire general de la CEEAC etablit 
et maintient, comme moyen de promotion et de renforcement de la con fiance, 
une base de donnees electronique sous-regionale des transferts et des armes 
legeres et de petit calibre, de leurs munitions et de toutes pieces et 
composantes pouvant servir a leur fabrication, reparation et assemblage. 

2. Les informations sont conservees dans la base de donnees sous-regionale 
pour une periode minimale de 30 ans, y compris les procedures de marquage 
ainsi que toutes les autres donnees pertinentes y afferentes. 

3. Le Secretaire general de la CEEAC, en rapport avec les Etats Parties, fixe 
les modalites d' etablissement et de gestion de la base de donnees sous­
regionale, y compris l'ensemble des domaines qU'elle couvre. 
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4. Les Etats Parties fournissent periodiquement au Secretaire general de la 
CEEAC les informations devant etre inserees dans la base de donnees 
electronique sous-regionale, y compris les informations relatives aux 
procedures de marquage ainsi que toutes les autres donnees pertinentes y 
afferentes. 

5. Les Etats Parties transmettent au Secretaire general de la CEEAC un 
rapport annuel sur la gestion et le fonctionnement de leurs bases de donnees 
nationales respectives. 

6. Le Secretaire general de la CEEAC redige it l'intention des Etats Parties 
un rapport annuel relatif it la gestion et au fonctionnement de la base de 
donnees sous-regionale. 

7. Toutes les donnees existant dans la base de donnees sous-regionale doivent 
egalement etre conservees par le Secretaire general de la CEEAC dans un 
registre sous-regional sous forme papier. 

ARTICLE 22 : BASE DE DONNEES ELECTRONIQUE 
SOUS-REGION ALE D' ARMES POUR LES OPERATIONS 

DE PAIX 

1. Les Etats Parties disposent que le Secretaire general de la CEEAC etablit 
et maintient, afin d' assurer la maitrise de leur mouvement, une base de 
donnees electronique sous-regionale des armes legeres et de petit calibre, de 
leurs munitions et de toutes pieces et composantes pouvant servir it leur 
fabrication, reparation et assemblage destinee aux operations de paix. 

2. Les Etats Parties disposent que les donnees, y compris celles relatives aux 
armes et munitions collectees lors des operations de desarmement, 
demobilisation et reinsertion, sont conservees dans la base de doimees sous­
regionale des armes pour les operations de paix pour une periode minimale de 
30 ans. 

3. Les Etats Parties disposent que le Secretaire general de la CEEA C, en 
rapport avec les Etats Parties, fixe les modalites d' etablissement et de gestion 
de la base de donnees sous-regionale d' armes pour les operations de paix, y 
compris l'ensemble des domaines qu'elle couvre. 

4. Les Etats Parties fournissent au Secretaire general de la CEEAC toutes les 
informations devant etre inserees dans la base de donnees des armes pour les 
operations de paix, y compris les informations relatives aux procedures de 
marquage ainsi que toutes les autres donnees pertinentes y afferentes. 

5. Toutes les donnees existant dans la base de donnees sous-regionale des 
armes pour les operations de paix doivent egalement etre conservees par 
chaque Etat Partie dans un registre national sous forme papier et par le 
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Secretaire general de la CEEAC dans un registre sous-regional sous forme 
papIer. 

ARTICLE 23 : DIALOGUE AVEC LES FABRICANTS 
INTERNATIONAUX ET LES ORGANISATIONS 

INTERNATIONALES 

1. Les Etats Parties dialoguent avec les producteurs et fournisseurs 
internationaux d'armes, ainsi qu'avec les organisations internationales et 
regionales competentes et peuvent egalement requerir aupres du Secretaire 
general de la CEEAC des informations pertinentes, y compris lorsqu'il s'agit 
des operations de paix, dans un souci d'echange d'informations et de 
renforcement de la mise en ceuvre de la presente Convention. 

2. Le Secretaire general de la CEEAC prend egalement les dispositions 
requises pour assurer le soutien, le respect et I' adhesion des fabricants 
internationaux d' armes a I' esprit et a la lettre de la presente Convention, y 
compris a travers la signature des memorandums d'entente et/ou d'accords­
cadres de cooperation. 

ARTICLE 24 : RENFORCEMENT DE LA CONFIANCE 

1. Afin de renforcer la confiance, les Etats Parties etablissent un systeme 
d' entraide judiciaire et' partagent et echangent les informations entre eux, via 
les services des douanes, de police, des eaux et fon~ts, de la gendarmerie, des 
gardes frontiere ou tout autre organe competent de l'Etat. 

2. Les informations echangees peuvent concerner les groupes criminels et les 
reseaux de commerce illicite d'armes legeres et de petit calibre, de leurs 
munitions et de toutes pieces et composantes pouvant servir it leur fabrication, 
reparation et assemblage. 

3. Les Etats Parties echangent egalement des informations sur les sources et 
les itineraires d' approvisionnement, les Etats destinataires, les modes de 
transport et les soutiens financiers eventuels dont beneficient les groupes vises 
a l'alinea 2 du present article. 

4. Chaque Etat Partie informe les autres des condamnations de personnes 
physiques ou morales impliquees dans la fabrication, le commerce ou le trafic 
illicite prononcees par ses juridictions. L'information porte egalement sur 
d' eventuelles operations de saisie et de destruction. 

5. Sans prejudice aux autres actions qu'ils peuvent prendre, les Etats Parties 
echangent en outre les donnees relatives : 

a) A la fabrication (systeme et techniques de marquage, fabricants 
autorises); 
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b) A ux transferts (exportations a destination et/ou importations en 
provenance de tout autre Etat, transits, informations disponibles sur la 
legislation nationale, pratiques et contr6les en vigueur, vendeurs et courtiers 
autorises) ; 

c) Aux stocks existants (securite, destruction, pertes, vols, saisies 
illicites). 

6. Le mecanisme de cooperation et le systeme d'echange d'informations 
doivent permettre, entre autres, d'ameliorer la capacite des forces de securite et 
autres services de renseignements, y compris a travers des sessions de 
formation sur les procedures d'investigation et les techniques d' application des 
lois en rapport avec la mise en ~uvre de la presente Convention. 

7. Pour promouvoir la transparence, les Etats Parties redigent annueIlement 
un rapport national sur les demandes d' autorisation de transferts et les 
certificats d'utilisateur final acceptes ou refuses par les autorites nationales 
competentes. 

8. Le rapport annuel de chaque Etat Partie doit comporter au minimum, pour 
chaque autorisation de transfert refusee ou acceptee, les informations 
suivantes : 

a) Le type et le nombre d'armes legeres et de petit calibre, de leurs 
munitions et de toutes pieces et composantes pouvant servir cl leur fabrication, 
reparation et assemblage; 

b) Le nom et les coordonnees completes et actualisees du requerant; 

c) Le nombre et les raisons du refus ou de l' acceptation du transfert; 

d) Les efforts consentis pour respecter les dispositions pertinentes de la 
presente Convention, y compris cl travers l'ediction des lois specifiques. 

9. Les Etats Parties transmettent le rapport annuel sur les transferts au 
Registre sur les armes c1assiques des Nations Unies et cl la base de donnees 
electronique sous-regionale sur les armes legeres et de petit calibre, leurs 
munitions et toutes pieces et composantes pouvant servir cl leur fabrication, 
reparation et assemblage, detenue par la CEEAC. 

10. Les Etats Parties disposent que les demandes d' aide en matiere de trayage 
d' armes legeres et de petit calibre, de leurs munitions et de toutes pieces et 
composantes pouvant servir a leur fabrication, reparation et assemblage 
comportent des informations detaillees, notamment : 

a) Des informations decrivant la nature illicite de I' arme legere et de 
petit calibre, y compris la justification juridique de cette qualification et les 
circonstances dans lesqueUes l' arme en question a ete trouvee; 

- 23 -



b) L'identification detaillee de I' anne, notamment le marquage, le 
modele, le calibre, le numero de serie, le pays d'importation ou de fabrication 
et d'autres informations pertinentes; 

c) L'usage qui doit etre fait des informations demandees; 

d) Vne enumeration specifique des informations devant etre fournies par 
l'Etat recevant la demande de trayage. 

11. L'Etat Partie saisi de la demande de trayage accuse reception de cette 
demande dans un delai d'un mois et l'examine en consequence. Il repond 
formellement it la demande formulee par l'autre Etat dans un delai maximum 
de trois mois it partir de la date de reception. 

12. En repondant it une demande de trayage, l'Etat Partie saisi fournit it l'E,tat 
requerant toutes les informations disponibles et pertinentes. 

13. Les Etats Parties enregistrent, dans leurs bases de donnees nationales 
respectives, et echangent les informations sur les fabricants industriels et 
artisanaux d'armes legeres et de petit calibre, de leurs munitions et de toutes 
pieces et composantes pouvant servir it leur fabrication, reparation et 
assemblage. . 

CHAPITRE VII : HARMONISATION DES LEGISLATIONS 
NATIONALES 

ARTICLE 25 : ADOPTION ET HARMONISATION 
DES MESURES LEGISLATIVES 

l. Les Etats Parties s' engagent it reviser, actualiser et harmoniser leurs 
legislations nationales respectives pour les rendre conformes aux dispositions 
pertinentes de la presente Convention. 

2. Les Etats Parties adoptent au niveau interne des mesures Iegislatives et 
reglementaires pour reprimer les pratiques suivantes : 

a) Le trafic illicite d'armes legeres et de petit calibre, de leurs munitions 
et de toutes pieces et composantes pouvant servir it leur fabrication, reparation 
et assemblage; . 

b) La fabrication illicite d' armes legeres et de petit calibre, de leurs 
munitions et de toutes pieces et composantes pouvant servir it leur fabrication, 
reparation et assemblage; 

c) La detention et l'utilisation illicites d'armes legeres et de petit calibre, 
de leurs munitions et de toutes pieces et composantes pOllvant servir it leur 
fabrication, reparation et assemblage; 

d) La falsification ou I' effacement illicite, I' enlevement ou I' alteration 
illicite des marques des armes legeres et de petit calibre, de leurs munitions et 
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de toutes pieces et composantes pouvant servir cl leur fabrication, reparation et 
assemblage, telles que requises par la presente Convention; 

e) Toute autre activite exercee en violation des dispositions de la 
presente Convention; 

f) Toute activite exercee en violation d'un embargo sur les armes legeres 
et de petit calibre impose par l'Organisation des Nations Unies, l'Union 
africaine, la CEEAC ou toute organisation pertinente. 

3. Les Etats Parties disposent que le Secretaire general de la CEEAC elabore, 
dans un delai raisonnable, un guide sur l'harmonisation des mesures 
legislatives. 

ARTICLE 26 : LUTTE CONTRE LA CORRUPTION 
ET LES AUTRES FORMES DE CRIMINALITE 

Les Etats Parties adoptent des mesures appropriees pour etablir ou 
renforcer la cooperation entre les administrations concernees et les forces de 
securite en vue de prevenir et de lutter contre la corruption, le blanchiment 
d' argent, le terrorisme, le trafic de drogue, lies cl la fabrication, au trafic, au 
commerce, a la detention et it I' utilisation illicites des armes Iegeres et de petit 
calibre, de leurs munitions et de toutes pieces et composantes pouvant servir cl 
leur fabrication, reparation et assemblage. 

CHAPITRE VIII: ARRANGEMENTS INSTITUTIONNELS 
ET DE MISE EN ffiUVRE 

ARTICLE 27 : POINTS FOCAUX NATIONAUX 

Chaque Etat Partie nomme en son sein un point focal national sur les 
armes legeres et de petit calibre qui sert egalement de secretaire permanent ou 
de president de la commission nationale. Les points focaux nationaux sont les 
premieres interfaces pour, entre autres, faciliter les echanges avec les 
partenaires internes et exterieurs aux Etats Parties. 

ARTICLE 28 : COMMISSIONS NATIONALES 

1. Chaque Etat Partie cree une commission nationale de lutte contre le 
commerce et le trafic illicites des annes legeres et de petit calibre, de leurs 
munitions et de toutes pieces et composantes pouvant servir a leur fabrication, 
reparation et assemblage, con9ue comme un organe de coordination des actions 
prises par l'Etat en la matiere. 

2. Les commissions nationales sont etablies conformement aux standards 
internationaux en vigueur. 
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3. Les Etats Parties s' en gag ent, sur la base de leurs budgets annuels, a doter 
les commissions nationales des ressources humaines, materielles et financieres 
adequates pour garantir leur fonctionnement effectif et efficace. Ils creent une 
ligne budgetaire specifique attribuee aux commissions nationales. 

4. Les Etats Parties disposent que le Secretaire general de la CEEAC appuie 
le fonctionnement des commissions nationales dans le renforcement de leurs 
capacites financieres, techniques, institutionnelles et operationnelles. 

ARTICLE 29 : LE SECRETAIRE GENERAL DE LA CEEAC 

1. Les Etats Parties disposent que le Secretaire general de la CEEAC assure 
le suivi et la coordination de l'ensemble des activites menees au niveau sous­
regional aux fins de lutter contre le commerce et le trafic illicites des armes 
legeres et de petit calibre, de leurs munitions et de toutes pieces et 
composantes pouvant servir a leur fabrication, reparation et assemblage. 

2. Les Etats Parties prennent les mesures necessaires pour doter le Secretariat 
general de la CEEAC des capacites institutionnelles et operationnelles en 
adequation avec les responsabilites qui lui incombent au titre de la mise en 
ceuvre de la presente Convention. 

3. Les Etats Parties disposent que le Secretaire general de la CEEAC a, entre 
autres taches, la responsabilite : 

a) De faciliter et d'encourager l'etablissement d'un reseau 
d' organisations de la societe civile; 

b) De mobiliser les res sources necessaires a la mise en ceuvre de la 
presente Convention; 

c) D'appuyer financierement et techniquement les pouvoirs publics et les 
organisations non gouvernementales; 

d) D' elaborer un rapport annuel et d' assurer le suivi et l' evaluation de la 
mise en ceuvre de la presente Convention. 

ARTICLE 30 : PLANS D' ACTION NATIONAUX 

1. Les P,tats Parties s'engagent a elaborer des plans d'action nationaux sur Ies 
armes legeres et de petit calibre dont la mise en ceuvre sera assuree par Ies 
commissions nationales. Les plans d' action nationaux sont elabores suivant un 
processus de collecte d'informations impliquant tous les acteurs nationaux 
pertinents, y compris les organisations de la societe civile, notamment Ies 
associations de femmes et de jeunes consideres comme Ies plus vulnerables 
face aux dangers lies aux armes legeres et de petit calibre. 

2. L'elaboration des plans d'action nationaux tient dument compte des 
resultats des etudes d'impact des armes legeres et de petit calibre sur Ies 
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populations et les Etats que les autorites competentes conduisent dans chaque 
Etat Partie. 

ARTICLE 31 : PLAN D' ACTION SOUS-REGIONAL 

1. Le Secretaire general de la CEEAC elabore un plan d'action decrivant 
I' ensemble des mesures et actions a prendre au niveau sous-regional pour 
assurer la mise en ceuvre de la presente Convention. 

2. Le plan d'action sous-regional doit, en outre, prevoir la strategie a 
executer par le Secretaire general de la CEEAC pour promouvoir la signature 
et la ratification par les Etats de la presente Convention ainsi que son entree en 
vlgueur. 

ARTICLE 32 : APPUI FINANCIER 

Les Etats Parties s'engagent a contribuer financierement en vue de la mise 
en ceuvre de la presente Convention. Ils s' engagent egalement a soutenir la 
mise en place, par le Secretaire general de la CEEAC, d'un groupe d'experts 
charge du suivi et de l'evaluation de la mise en ceuvre des activites. 

ARTICLE 33 : ASSISTANCE ET COOPERATION 

1. Les Etats Parties s' engagent a promouvoir la cooperation entre Etats et 
entre differents organes etatiques competents dans la mise en ceuvre de la 
presente Convention. 

2. Les Etats Parties demandent au Secretaire general de la CEEAC de leur 
apporter toute assistance requise pour qu'ils beneficient de l'appui multifonne 
des partenaires techniques et financiers, notamment en ce qui concerne le 
renforcement des capacites des forces armees et de securite, des services en 
charge du contr6le frontalier et de tous autres services concernes par la lutte 
contre le trafic et le commerce illicites des armes legeres et de petit calibre, de 
leurs munitions et de toutes pieces et composantes pouvant servir a leur 
fabrication, reparation et assemblage. 

ARTICLE 34 : SUIVI ET EVALUATION 

1. Le groupe d' experts peut rechercher toute information qu' il juge utile a 
son travail, en relation avec les Etats Parties et en s'appuyant notamment sur 
les autres Etats Membres des Nations Unies, les Etats membres de 
l' Arrangement de Wassenaar sur le contr6le des exportations d'armes 
c1assiques et de biens et technologies a double usage, l'Union europeenne et 
tout autre fabric ant ou fournisseur d' armes. 
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2. Chaque Etat Partie elabore et soumet un rapport annuel au Secretaire 
general de la CEEAC sur ses activites de mise en ceuvre de la pnSsente 
Convention. 

3. Une conference des Etats Parties est convoquee par le Secretaire general 
de l'Organisation des Nations Unies un an apres l'entree en vigueur de la 
presente Convention. 

4. La premiere Conference des Etats Parties est chargee d' examiner la mise 
en ceuvre de la presente Convention et peut avoir des mandats additionnels 
selon les decisions prises par les Etats Parties. Les conferences des Etats 
Parties subsequentes se tiennent to us les deux ans it partir de la date de la 
premiere conference afin d'examiner l'etat de mise en ceuvre de la presente 
Convention. 

5. Cinq ans apres l'entree en vigueur de la presente Convention, le Secreta ire 
general des Nations Unies convoque une conference d'examen. I1 convoque 
egalement d'autres conferences d'examen si un ou plusieurs Etats Parties le 
demandent. 

6. Les points it examiner lors des conferences d' examen sont discutes et 
adoptes dans le cadre du Comite consultatif permanent des Nations Unies 
charge des questions de securite en Afrique centrale. Les conferences 
d'examen statuent au minimum sur l'etat de mise en ceuvre de la presente 
Convention. 

CHAPITRE IX : DISPOSITIONS GENERALES ET FINALES 

ARTICLE 35 : SIGNATURE, RATIFICATION, ACCEPTATION, 
APPROBATION ET ADHESION 

] . La presente Convention, adoptee it Kinshasa le 30 avril 2010, sera ouverte 
it la signature de tous les Etats membres de la CEEAC et la Republique du 
Rwanda, Etats membres du Comite consultatif permanent des Nations Unies 
charge des questions de securite en Afrique centrale, it Brazzaville le 
19 novembre 2010, par la suite, au Siege de l'Organisation des Nations Unies it 
New York, jusqu'it son entree en vigueur. 

2. Les instruments de ratification, d' acceptation, d' approbation ou 
d' adhesion sont deposes aupres du Secretaire general de I' Organisation des 
Nations Unies. 

3. Tout autre Etat interesse, autre que ceux vises it l'artic1e 35, alinea 1, peut 
adherer it la presente Convention, sous reserve d'une decision favorable de la 
Conference des Etats Parties. 
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ARTICLE 36 : ENTREE EN VIGUEUR 

1. La presente Convention entrera en vigueur 30 jours apres la date de depot 
du sixieme instrument de ratification, d'acceptation, d'approbation ou 
d' adhesion. 

2. Pour tout Etat qui depose son instrument de ratification, d'acceptation, 
d' approbation ou d' adhesion apres la date de depot du sixieme instrument de 
ratification, d' acceptation, d' approbation ou d' adhesion, la Convention entrera 
en vigueur 30 jours apres la date de depot de cet instrument. 

ARTICLE 37 : AMENDEMENTS 

1. Tout Etat Partie peut proposer des amendements a la presente Convention 
a tout moment apres son entree en vigueur. 

2. Toute proposition d'amendement sera communiquee au Secretaire general 
de l'Organisation des Nations Unies, qui la diffusera a l'ensemble des Etats 
Parties, au moins 90 jours avant l' ouverture de la Conference des Etats Parties. 

3. Les amendements sont adoptes par consensus lors de la Conference des 
Etats Parties. 

4. Les amendements entrent en vigueur a l' egard des parties qui les ont 
acceptes 30 jours apres le depot du sixieme instrument d' acceptation de 
l'amendement aupres du depositaire. Ensuite, ils entrent en vigueur a l'egard 
d'une partie 30 jours apres le depot de l'instrument d'acceptation de celle-ci 
aupres du depositaire. 

ARTICLE 38 : RESERVES 

Les articles de la presente Convention ne peuvent faire l' objet de reserves. 

ARTICLE 39 : DENONCIATION ET RETRAIT 

1. Tout Etat Partie a, dans }' exercice de sa souverainete nationale, le droit de 
se retirer de la presente Convention. 

2. Le retrait est effectue par l'Etat Partie par notification ecrite, incluant un 
expose des evenements extraordinaires qui ont compromis ses inten~ts 

supremes, adressee au Secretaire general de l'Organisation des Nations Unies, 
en sa qualite de depositaire, qui la communique aux autres Etats Parties. 

3. Le retrait ne prend effet que 12 mois apres reception de l'instrument de 
retrait par le depositaire. 

4. Le retrait ne degage pas l'Etat Partie qui en est l'auteur des obligations 
que lui impose la Convention au regard de toute infraction survenue avant la 
date a laquelle la denonciation prend effet, pas plus qU'elle n'entrave en 
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aucune maniere la poursuite de l' examen de toute question concern ant 
l'interpretation ou l'application de la presente Convention. 

ARTICLE 40 : DEPOSITAIRE ET LANGUES 

1. Le Secretaire general de l'Organisation des Nations Unies est depositaire 
de la presente Convention. 

2. L' original de la presente Convention, dont les textes anglais, franyais et 
espagnol sont egalement authentiqtles, sera depose aupres du depositaire, qui 
fera parvenir des copies certifiees conformes a to us les Etats. 

ARTICLE 41 : DISPOSITIONS SPECIALES 

1. Les engagements decoulant des dispositions de la presente Convention ne 
doivent pas etre interpretes comme etant en contradiction avec I' esprit et la 
lettre des conventions ou accords liant un Etat Partie a un E,tat tiers pour autant 
que ces conventions et accords ne sont pas en contradiction ni avec l'esprit ni 
avec la lettre de la presente Convention. 

2. En cas de differend entre deux ou plusieurs Etats Parties portant sur 
l'interpretation ou l'application de la presente Convention, les Etats Parties 
concernes se consultent en vue d'un reglement rapide du differend par la 
negociation ou par tout autre moyen pacifique de leur choix, y compris le 
recours aux bons offices du Secretaire general de la CEEAC, du Secretaire 
general de l'Organisation des Nations Unies ou d'une conference 
extraordinaire des Etats Parties. 

EN FOI DE QUOI, nous, chefs d'Etat et de gouvernement des Etats membres 
de la Communaute economique des Etats de l' Afrique centrale et la 
Republique du Rwanda, Etats, Etats membres du Comite consultatif permanent 
des Nations Unies charge des questions de securite en Afrique centrale, 

Avons signe la presente Convention en trois (3) exempiaires originaux en 
langues anglaise, espagnole et fran«;aise, Ies trois (3) textes faisant 
egalement foL 

FAIT it Kinshasa, le trente avril deux mil dix 

La Republique d' Angola 

La Republique du Burundi 

La Republique du Cameroun 

La Republique centrafricaine 

La Republique democratique du Congo 
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La Republique du Congo 

La Republique gabonaise 

La Republique de Guinee equatoriale 

La Republique du Rwanda 

La Republique democratique de Sao Tome-et-Principe 

La Republique du Tchad 

- 31 -



CONVENCION DE AFRICA CENTRAL PARA EL 
CONTROL DE LASARMAS PEQUENASYLASARMAS 
LIGERAS, SUS MUNICIONES Y TODAS LAS PIEZAS Y 

COMPONENTES QUE PUEDAN SERVIR PARA SU 
FABRICACION, REPARACION Y ENSAMBLAJE 

NACIONES UNIDAS 
2010 



PREAMBULO 

Los Estados Parte en el presente Convenio, 

Nosotros, Iefes de Estado y de Gobierno de los Estados miembros de la 
Comunidad Econ6mica de los Estados de Africa Central (CEEAC), de la Republica 
de Rwanda y de los Estados miembros del Comite Consultivo Permanente de las 
Naciones Unidas encargado de las cuestiones de seguridad en Africa Central (el 
"Comite"); 

Recordando los principios de la Carta las Naciones Unidas, especialmente 
los relativos al desarme y el control de armamentos, y los inherentes al derecho de 
los Estados a la legitim a defensa individual y colectiva, la no intervenci6n y no 
injerencia en los asuntos internos de otro Estado y la prohibici6n del uso 0 de la 
amenaza del uso de la fuerza; 

Teniendo en cuenta la importancia del Protocolo contra la fabricaci6n y el 
trifico ilicitos de armas de fuego, sus piezas y componentes y municiones, que 
complementa la Convenci6n de las Naciones Unidas contra la Delincuencia 
Organizada Transnacional; el Programa de Acci6n para prevenir, combatir y 
eliminar el trafico ilicito de armas pequefias y ligeras en todos sus aspectos; el 
Instrumento internacional para permitir a los Estados identificar y localizar, de 
forma oportuna y fidedigna, armas pequefias y armas ligeras ilicitas; y los Principios 
Basicos sobre el Empleo de la Fuerza y de Armas de Fuego por los Funcionarios 
Encargados de Hacer Cumplir la Ley; 

Reajirmando la importancia de la resoluci6n 1325 (2000) del Consejo de 
Seguridad de las Naciones Unidas y de sus resoluciones ulteriores 1820 (2008), 
1888 (2009) Y 1889 (2009) sobre la mujer, la paz y la seguridad; 

Teniendo en cuenta la importancia de la Convenci6n Internacional sobre 
todas las formas de discriminaci6n contra la mujer, as! como la Declaraci6n de 
Windhoek y el Plan de Acci6n de Namibia sobre la incorporaci6n de una 
perspectiva de genero en las operaciones multidimensionales de apoyo a la paz; 

Reajirmando igualmente la importancia de la resoluci6n 1612 (2005) Y de las 
resoluciones posteriores del Consejo de Seguridad de las Naciones Unidas sobre los 
nifios y los conflictos armados, y condenando el reclutamiento de nifios en las 
fuerzas beligerantes y su participaci6n en los conflictos armados; 

Recordando igualmente las disposiciones pertinentes del Acta Constitutiva 
de la Uni6n Africana y de la Declaraci6n de Bamako relativa a una posici6n 



africana comlm sobre la proliferaci6n, la circulaci6n y el tratico ilicitos de armas 
pequefias y armas ligeras; 

Conscientes de los efectos nefastos de la proliferaci6n amhquica y la 
circulaci6n incontrolada de las armas pequefias y de las armas ligeras en el 
desarrollo, y el hecho de que la pobreza y la falta de perspectivas de un futuro mejor 
crean condiciones propicias para el mal empleo de esas armas, especialmente por 
los j6venes; 

Teniendo en cuenta las medidas adoptadas a resultas del Programa de 
actividades prioritarias de Brazzaville para la aplicaci6n, en Africa central, del 
Programa de Acci6n de las Naciones Unidas para prevenir, combatir y eliminar el 
trafico ilicito de arm as pequefias y ligeras en todos sus aspectos; 

Teniendo igualmente en cuenta la importancia de los instrumentos de 
aplicaci6n de los mecanismos de fortalecimiento de la confianza entre los Estados 
de Africa central, como el Pacto de no agresi6n, el Pacto de asistencia mutua y el 
Protocolo relativo al Consejo para la Paz y la Seguridad en Africa Central 
(COPAX); 

Considerando que el comercio y el trafico ilicitos de armas pequefias y de 
armas ligeras constituyen una amenaza a la estabilidad de los Estados y a la 
seguridad de sus poblaciones, especialmente porque favorecen la violencia armada, 
prolongan los conflictos armados y alientan la explotaci6n ilicita de los recurs os 
naturales; 

Conscientes de la necesidad de hacer que la paz y la seguridad sean uno de 
los principales objetivos de las relaciones entre los Estados de Africa central; 

Teniendo en cuenta la porosidad de las fronteras de nuestros Estados y de las 
dificultades para que los Estados puedan poner fin al comercio y el trafico ilfcitos de 
armas pequefias y arm as ligeras, sus municiones y todas las piezas y componentes 
que puedan servir para su fabricaci6n y ensamblaje; 

Recordando que las armas blancas son instrumentos que pueden ser 
utilizados con fines de violencia y delincuencia; 

Deseosos de luchar contra el fen6meno del corte de carreteras, la inseguridad 
transfronteriza y la delincuencia organizada; 

Reconociendo la importancia de la contribuci6n de las organizaciones de la 
sociedad civil en la lucha contra el comercio y el trafico ilicitos de armas pequefias 
y armas ligeras; 
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Teniendo en cuenta la adhesion de algunos Estados miembros del Comite al 
Protocolo sobre el control de las armas de fuego, las municiones y otros materiales 
relacionados en la region de la Comunidad del Africa Meridional para el Desarrollo 
y al Protocolo de Nairobi para la prevencion, el control y la reduccion de las armas 
pequefias y ligeras en la region de los Grandes Lagos y el Cuerno de Africa, y 
considerando que la presente Convencion se inscribe plenamente en el marco de las 
actividades a nivel subregional, continental y mundial realizadas por los Estados de 
Africa central contra las armas ilfcitas; 

Teniendo presente la aprobacion, el 18 de mayo de 2007, de la iniciativa de 
Santo Tome, en que, entre otras cosas, los Estados miembros del Comite decidieron 
elaborar un instrumento jurfdico para el control de las armas pequefias y las armas 
ligeras en Africa central; 

Hemos convenido en 10 siguiente: 

CAPiTULO I: OBJETO Y DEFINICIONES 

ARTicULO 1: OBJETO 

La presente Convenci6n tiene por objeto: 

1. Prevenir, combatir y eliminar en Africa central el comercio y el tnlfico 
ilicitos de armas pequefias y armas ligeras, sus municiones y todas las piezas y 
componentes que puedan servir para su fabricacion y ensamblaje; 

2. Reforzar el control en Africa central de la fabricacion, el comercio, la 
circulacion, la transferencia, la tenencia y el uso de armas pequefias y ligeras, sus 
municiones y todas 1as piezas y componentes que puedan servir para su fabricacion 
y ensamblaje; 

3. Luchar contra la violencia armada y aliviar el sufrimiento humano 
causado en Africa central por el comercio y el tnifico ilicitos de arm as pequefias y 
armas 1igeras, sus municiones y todas las piezas y componentes que puedan servir 
para su fabricacion y ensamblaje; 

4. Promover la cooperacion y la confianza entre 105 Estados partes, asf 
como la cooperacion y el dicilogo entre 10s gobiernos y las organizaciones de la 
sociedad civil. 

ARTicULO 2: DEFINICIONES 

A los fines de la presente Convencion se entendera por: 
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a) Armas pequefias y armas ligeras: toda arm a portatil y letal que 
lance, este concebida para lanzar 0 pueda transformarse facilmente para lanzar un 
balin, una bala 0 un proyectil por la acci6n de un explosivo, excluidas las armas 
pequenas y las armas ligeras antiguas 0 sus replicas. Las armas pequenas y las 
armas ligeras antiguas 0 sus replicas se definiran de conformidad con el derecho 
interno. En ningun caso se podnin incluir las armas pequenas y ligeras fabricadas 
despues de 1 899; 

b) Armas pequefias: las destinadas al uso personal y comprenden, entre 
otras, los rev6lveres y las pistolas automaticas y semiautomaticas, los fusiles y las 
carabinas, las metralletas, los fusiles de asalto y las ametralladoras ligeras; 

c) Armas ligeras: las destinadas a ser usadas por un grupo de dos 0 tres 
personas, aunque algunas pueden ser transportadas y utilizadas por una sola 
persona, y comprenden, entre otras, las ametralladoras pesadas, los lanzagranadas 
portatiles, con y sin soporte, los can ones antiaereos portatiles, los canones 
antitanque portatiles, los fusiles sin retroceso, los lanzadores portatiles de misiles y 
sistemas de cohetes antitanque, los lanzadores portatiles de sistemas de misiles 
antiaereos y los morteros de calibre inferior a 100 milimetros; 

d) Municiones: el cartucho completo 0 sus componentes, entre ellos las 
vainas, los cebos, la carga propulsora, las balas 0 proyectiles utilizados en las armas 
de fuego, siempre que esos componentes esten de por si sujetos a autorizaci6n en el 
respectivo Estado parte; 

e) Transferencia: la importaci6n, exportaci6n, tninsito, traslado y 
transporte, 0 todo otro desplazamiento, de armas pequenas y armas ligeras, sus 
municiones y todas las piezas y componentes que puedan servir para su fabricaci6n 
y ensamblaje; 

f) Ilicito: todo 10 que se realice en violaci6n de las disposiciones de la 
presente Convenci6n; 

g) Fabricaci6n ilicita: la fabricaci6n 0 el ensamblaje de arm as pequenas 
y armas ligeras, sus piezas y componentes y sus municiones: 

- A partir de piezas y componentes que hayan sido objeto de tnifico 
ilfcito; 

Sin licencia 0 autorizaci6n de una autoridad competente del Estado 
parte en que se realice la fabricaci6n 0 el ensamblaje; 

Sin marcar las armas pequenas 0 las armas ligeras al momento de su 
fabricaci6n de conformidad con la presente Convenci6n; 
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h) Trafico ilicito: la importaci6n, exportaci6n, adquisici6n, venta, 
entrega, transporte 0 transferencia de armas pequenas y armas ligeras, sus piezas y 
componentes y sus municiones desde 0 a traves del territorio de un Estado parte al 
de otro Estado parte si cualquiera de los Estados partes interesados no 10 autoriza 
con forme a 10 dispuesto en la presente Convenci6n 0 si las armas y las municiones 
no han sido marc ad as conforme a 10 dispuesto en la presente Convenci6n; 

i) Piezas y componentes que puedan servir para la fabri~acion, 

reparacion y ensamblaje de armas pequefias y arm as ligeras y sus municiones: 
to do elemento 0 elemento de repuesto especificamente concebido para un arma 
pequena 0 un arma ligera e indispensable para su funcionamiento, incluidos el 
canon, la caja 0 el caj6n, el cerrojo 0 el tambor, el cierre 0 el bloqueo del cierre y 
to do dispositivo concebido 0 adaptado para disminuir el sonido causado por el 
disparo de un arma pequena 0 un arma ligera, as! como toda sustancia quimica que 
sirva de materia activa utilizada como agente propulsor a agente explosivo; 

j) Localizacion: el seguimiento sistematico de las armas pequenas y las 
armas ligeras ilicitas, sus municiones y todas las piezas y componentes que puedan 
servir para su fabricaci6n y ensamblaje encontradas 0 confiscadas en el territorio de 
un Estado, desde el lugar de fabricaci6n 0 importaci6n, a 10 largo de las lfneas de 
abastecimiento hasta el punto en que se convirtieron en ilicitas; 

k) Intermediario: la persona 0 entidad que actlia como intermediario 
que reline a las partes interesadas y organiza 0 facilita una posible transacci6n de 
dichas armas a cambio de un beneficio, financiero 0 de otro tipo; 

1) Actividades de intermediacion: actividades que se pueden llevar a 
cabo en el pais de nacionalidad, residencia 0 inscripci6n del intermediario en un 
registro; tambien se pueden llevar a cabo en otro pais. Las armas pequenas y ligeras 
no pasan forzosamente por el territorio del pais en el que se llevan a cabo las 
actividades de intermediaci6n y el intermediario no se convierte forzosamente en 
propietario de ellas; 

m) Actividades estrechamente asociadas a la intermediacion: 
actividades que no constituyen forzosamente intermediaci6n en si mismas y que 
pueden ser acometidas por los intermediarios como parte del proceso de componer 
un trato para obtener un beneficio. Entre estas actividades se pueden contar, por 
ejemplo, actuar como comerciantes 0 agentes de comercio de armas pequenas y 
ligeras, prestar asistencia tecnica, servicios de capacitaci6n, transporte, expedici6n 
de carga, almacenamiento, financieros, de seguros y otros servicios; 

n) Grupo armado no estatal: grupo que tiene la posibilidad de emplear 
annas en el contexto del uso de la fuerza para el logro de objetivos politicos, 
ideol6gicos 0 econ6micos, que no pertenece alas estructuras militares oficiales de 



un Estado, de una alianza de Estados 0 de una organizaci6n iritergubemarnental y 
que no esta bajo el control del Estado en que opera; 

0) Organizacion de la sociedad civil: toda organizaclOn no estatal 
registrada ante las autoridades cornpetentes, dotada de una estructura oficial y que 
opera en la esfera social de rnanera voluntaria, apolitica y sin fines de lucro; 

p) Marcacion: inscripci6n en un arrna 0 una rnunici6n que perrnite su 
identificaci6n con arreglo a la presente Convenci6n; 

q) Africa central: espacio geognifico que abarca los 1 1 Estados 
rniernbros del Cornite Consultivo Perrnanente de las Naciones Unidas encargado de 
las cuestiones de seguridad en Africa Central: Republica de Angola, Republica de 
Burundi, Republica del Camerun, Republica del Chad, Republica del Congo, 
Republica Gabonesa, Republica de Guinea Ecuatorial, Republica Centroafricana, 
Republica Democratica del Congo, Republica de Rwanda, y Republica de Santo 
Tome y Prfncipe; 

r) Certificado de usuario final: documento que se utiliza para conocer, 
controlar y certificar el usuario final y la utilizaci6n final antes de que las 
autoridades competentes expidan la licencia de importaci6n 0 exportaci6n; 

s) Certificado de visitante: documento que autoriza tempora1mente a un 
visitante, durante su estadia en un Estado parte en la presente Convenci6n, a 
ingresar 0 llevar en transito y, segun 10s casos, utilizar sus armas a 10s fines 
determinados por las autoridades nacionales competentes; 

t) Destruccion: proceso de conversi6n definitiva de un arma, una 
munici6n 0 un explosivo a un estado inerte que no le permite funcionar de la manera 
concebida; 

u) Existencias nacionales: la totalidad de las arrnas pequefias y las 
annas ligeras, sus municiones y todas sus piezas y componentes que puedan servir 
para su fabricaci6n, reparaci6n y ensamblaje en poder de un pais, especialmente las 
que estan en poder de las fuerzas armadas y de seguridad y de las empresas de 
fabricaci6n que trabajan por cuenta del Estado; 

v) Gestion de las existencias nacionales: procedimientos y actividades 
relacionados con la seguridad del almacenamiento, transporte, utilizaci6n, 
compatibilidad y registro de las arm as pequeftas y las arm as ligeras, sus municiones 
y todas sus piezas y componentes que puedan servir para su fabricaci6n, reparaci6n 
y ensamblaje. 
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CAPITULa H: TRANSFERENCIA 

ARTICULO 3: AUTORIZACION DE TRANS:FERENCIA 
A UN ESTADO 

1. Los Estados partes pueden autorizar la transferencia a otro Estado de armas 
pequenas y armas ligeras, sus municiones y todas sus piezas y componentes que 
puedan servir para su fabricacion, reparacion y ensamblaje des de, a traves de 0 

hacia sus territorios respectivos. 

2. Los Estados partes no autorizanin la transferencia a menos que este 
justificada por necesidades de: 

a) Mantenimiento del orden 0 defensa y seguridad nacionales; 

b) Participacion en operaciones de paz realizadas baj 0 los auspicios de 
las Naciones Unidas, la Union Africana, la Comunidad Economica de los Estados 
de Africa Central u otras organizaciones regionales 0 subregionales de que sea 
miembro el Estado parte del caso. 

ARTicULO 4: PROHIBICION DE TRANSFERENCIA A GRUPOS 
ARMADOS NO EST ATALES 

Los Estados partes prohibinin toda transferencia de armas pequenas y armas 
ligeras, sus municiones y todas sus piezas y componentes que puedan servir para su 
fabricacion, reparacion y ensamblaje des de, a traves de 0 hacia sus territorios 
respectivos, a grupos armados no estatales. 

ARTicULO 5: PROCEDIMIENTOS Y CONDICIONES PARA LA 
EXPEDICION DE AUTORIZACIONES DE TRANSFERENCIA 

1. Los Estados partes elaboranin y mantendnin a nivel nacional un sistema de 
autorizacion de transferencias de armas pequenas y armas ligeras, sus municiones y 
todas sus piezas y componentes que puedan servir para su fabricacion, reparaci6n y 
ensamblaje desde, a traves de 0 hacia sus territorios respectivos. 

2. Los Estados partes designanin el 6rgano nacional con competencia intema 
encargado de las cuestiones relativas a la expedicion de autorizaciones de 
transferencia, tanto a instituciones publicas como a agentes privados calificados, de 
conformidad con las leyes y reglamentos nacionales en vigor. 

3. Los Estados partes dispondnin que toda solicitud de autorizacion de 
transferencia proveniente de instituciones publicas 0 de personas privadas se dirija 
al 6rgano nacional competente y que en la solicitud debeni figurar, como minimo, la 
informaci6n siguiente: 
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a) Cantidad, naturaleza y tipo del arma, incluida toda la informaci6n 
relativa a la marcaci6n, con arreglo a la presente Convenci6n; 

b) Nombre, domicilio y contactos del proveedor y su representante; 

c) Nombre, domicilio y contactos de las empresas y personas que 
participen en la transacci6n, incluidos los intermediarios; 

d) Numero y periodo de los envios, itinerarios, lugares de transito, tipo 
de transporte utilizado, empresas participantes en la importaci6n, agentes de transito 
y la informaci6n pertinente sobre las condiciones de almacenamiento; 

e) Certificado de usuario final; 

f) Descripci6n de la utilizaci6n final, que debeni hacerse para las armas 
pequefias y armas ligeras, sus municiones y todas sus piezas y componentes que 
puedan servir para su fabricaci6n, reparaci6n y ensamblaje; 

g) Designaci6n dellugar de embarque y desembarque. 

4. En la autorizaci6n de transferencia, los Estados partes incluinin como 
minimo los elementos siguientes: 

a) Lugar y fecha de la autorizaci6n; 

b) F echa de vencimiento de la autorizaci6n; 

c) Pais de exportaci6n, importaci6n, trasbordo 0 transito; 

d) Nombre y domicilio completos y actualizados del usuario final y del 
intermediario; 

e) Cantidad, naturaleza y tipo de las armas del caso; 

f) Nombre y domicilio completos y actualizados del solicitante, y su 
firma; 

g) Modalidades pnlcticas del transporte, domicilio completo del 
transportista y fechas del transporte; 

h) Nombre, domicilio completo y actualizado de la autoridad competente 
que expide la autorizaci6n, y su firma. 

5. Sin perjuicio de 10 dispuesto en el atiiculo 3 y las leyes y reglamentos 
nacionales en vigor, los Estados partes dispondran que el 6rgano nacional 
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competente no expedini una autorizaci6n de transferencia en cualquiera de 10s 
supuestos siguientes: 

a) Las armas pequefias y armas ligeras, sus mumClOnes y todas sus 
piezas y componentes que puedan servir para su fabricaci6n, reparaci6n y 
ensamblaje pudieran desviarse en el Estado de tninsito 0 importaci6n para un usa 0 
usuarios no autorizados 0 hacia el comercio ilicito, 0 para su reexportaci6n; 

b) Las armas pequefias y armas ligeras, sus municiones y todas sus 
piezas y componentes que puedan servir para su fabricaci6n, reparaci6n y 
ensamblaje utilizadas 0 que puedan ser utilizadas para cometer violaciones del 
derecho intemacional relacionadas con los derechos humanos 0 el derecho 
intemacional humanitario, para cometer crimenes de guerra, genocidio 0 crimenes 
de lesa humanidad, 0 con fines de terrorismo; . 

c) La transferencia de las armas pequefias y armas ligeras, sus 
municiones y todas sus piezas y componentes que puedan servir para su fabricaci6n, 
reparaci6n y ensamblaje pueda constituir 0 constituye una violaci6n de un embargo 
intemacional de armas; 

d) En una transferencia anterior el solicitante ha violado la letra y el 
espiritu de los textos nacionales en vigor que regulan la transferencia, asi como las 
disposiciones de la presente Convenci6n. 

6. Los Estados partes adoptanin las medidas necesarias para armonizar a nivel 
subregional los procedimientos administrativos y los documentos justificativos de 
las autorizaciones de transferencia de armas pequefias y armas ligeras, sus 
municiones y todas sus piezas y componentes que puedan servir para su fabricaci6n, 
reparaci6n y ensamblaje. 

ARTicULO 6: CERTIFICADO DE USUARIO FINAL 

1. Los Estados partes establecenin un certificado de usuario final y adoptanin 
los procedimientos administrativos y los documentos justificativos para la obtenci6n 
del certificado. El certificado se emitini para cada importaci6n y estani sujeto a la 
obtenci6n por el solicitante de una autorizaci6n de importaci6n expedida por las 
autoridades competentes. 

2. Los Estados partes armonizanin a nivel subregional el contenido de los 
certificados de usuario final. 
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CAPiTULO Ill: TENENCIA POR CIVILES 

ARTicULO 7: PROHIBICION DE LA TENENCIA POR CIVILES 
DE ARMAS LIGERAS 

1. Los Estados partes promu]garan normas, con arreg]o alas leyes y 
reglamentos en vigor, de prohibici6n en sus territorios respectivos, por civiles, de la 
tenencia, la portaci6n, el uso y el comercio de armas ligeras. 

2. Los Estados partes promulgarfm leyes y reglamentos nacionales a fin de 
sancionar la tenencia por civiles de armas ligeras. 

ARTicULO 8: AUTORIZACION DE LA TENENCIA POR CIVILES 
DE ARMAS PEQUENAS 

1. Los Estados partes determinanln, con arreglo alas leyes y reglamentos en 
vigor, las condiciones de autorizaci6n para la tenencia, la portaci6n, el uso y el 
comercio por civiles de armas pequenas, con exclusi6n de aquellas de caracteristicas 
militares comprobadas, especialmente metralletas, fusiles de as alto y ametralladoras 
ligeras. 

2. Los Estados partes defininin los procedimientos administrativos aplicables a 
las solicitudes y a la expedici6n de licencias de tenencia, portaci6n, usa y comercio 
de armas pequenas por civiles. Se expedira una licencia para cada arma pequena en 
poder de un civil. 

3. Los Estados s6lo expedinin una licencia a los civiles que cumplan como 
minimo las condiciones siguientes: 

a) Sean mayores de edad con arreglo a la legislaci6n nacional; 

b) Carezcan de antecedentes penales y se haya investigado su moralidad; 

c) No esten procesados penalmente y no pertenezcan a una pandilla 0 a 
un grupo de delincuentes; 

d) Aduzcan una raz6n valida que justifique la necesidad de tener, portar, 
utilizar 0 comerciar armas pequenas; 

e) Demuestren conocimientos sobre la legislaci6n relativa alas armas 
pequenas; 

f) Aporten pruebas de que el arma pequena sera almacenada en un 
entomo de seguridad y separada de sus municiones; 
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g) Carezcan de todo tipo de antecedentes de violencia domestica 0 
psiqui<itricos; 

h) Indiquen el domicilio real, completo y actualizado. 

4. Los Estados partes determinanin el numero maxima de armas pequenas que 
una misma persona podra tener en su poder. 

5. Los Estados partes fijaran un plazo mInImO de 30 dias y todo plazo 
complementario que consideren adecuado antes de expedir una licencia de tenencia; 
el plazo debera permitir alas autoridades competentes realizar todas las 
verificaciones necesarias. 

6. Las licencias expedidas a civiles para la tenencia de arm as pequenas tendra 
necesariamente un plazo de vencimiento, que no sera superior a cinco anos. Una vez 
vencida la licencia, las solicitudes de renovaci6n seran sometidas a un exam en 
completo de las condiciones citadas en el parrafo 3 del presente articulo. 

7. Las personas que deseen entregar sus arrnas deberan depositarias 
voluntariamente, contra recibo, en los arsenales de la administraci6n competente 0 
en el puesto de policia 0 gendarmeria mas cercano a su domicilio. Las armas asi 
entregadas voluntariamente pasaran a ser de propiedad del Estado y, si procede, se 
trasladaran a los arsenales para su destrucci6n. 

8. Los Estados partes promulgaran leyes y reglamentos para prohibir 
estrictamente la portaci6n de armas pequenas por civiles en lugares publicos. 

ARTICULO 9: MEDIDAS DE CONTROL DE LA TENENCIA 
DE ARMAS PEQUENAS POR CIVILES 

1. Los Estados partes definiran por ley 0 reglamento las medidas y los 
procedimientos administrativos nacionales relativos a la expedici6n 0 al retiro de 
licencias de tenencia de armas pequenas. 

2. Los Estados partes revisaran, actualizaran y armonizaran las medidas y los 
procedimientos administrativos nacionales relativos a la expedici6n 0 al retiro de 
licencias de tenencia de armas pequenas. 

3. Los Estados partes promulgaran normas y estandares para la buena 
conservaci6n de las existencias de armas y municiones en poder de civiles, en 
particular 10s fabricantes y vendedores. 

4. Los Estados partes definiran por ley 0 reglamento las sanciones, incluidas 
civiles y penales, relativas alas infracciones en la tenencia de armas pequefias por 
civiles. 
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5. Los Estados partes registranin a los propietarios y comerciantes de armas 
pequefias que se encuentren en sus territorios respectivos y mantendnin la 
correspondiente base de datos electr6nica nacional. 

6. Los Estados partes mantendnin un sistema subregional comun de verificaci6n 
de la validez de las licencias expedidas a nivel nacional, para la tenencia, la 
portaci6n, el uso y el comercio de armas pequenas por civiles. Con tal fin, 
establecen'in una base de datos electr6nica de las licencias, a la que tendran acceso 
los servicios competentes de todos los Estados partes. 

ARTICULO 10: CERTIFICADO DE VISITANTE 

1. Los Estados partes sometenin la importaci6n a sus territorios respectivos, 0 al 
tninsito temporal por ellos, de armas pequefias y sus municiones en poder de civiles 
a quienes no se haya expedido una autorizaci6n de tenencia de arrnas pequefias 
valida para el Estado en cuesti6n a la obtenci6n de un certificado de visitante que 
autorice la importaci6n temporaria mientras dure la estadia 0 el transito temporario. 

2. Los Estados partes designanin el 6rgano naciona1 competente encargado de 
las cuestiones relativas a la expedici6n de certificados de visitante. 

3. Los Estados partes dispondran que los certificados de visitante deberan 
inc1uir, como minimo, toda la informaci6n siguiente: numero de armas, pruebas del 
derecho de propiedad sobre las armas del caso, as! como sus caracterfsticas tecnicas, 
inc1uidos los elementos de marcaci6n de las armas del caso que permitan establecer 
su licitud respecto de las leyes nacionales y las disposiciones de la presente 
Convenci6n. 

4. Los Estados partes definiran el numero maximo de arm as pequefias a las que 
se podra expedir un certificado de visitante y la duraci6n maxima de la importaci6n 
temporal. Determinaran la duraci6n de la validez y el numero de certificados que se 
podran expedir por ano a cada visitante. 

5. Toda arma en poder de un visitante debera contar con su propio certificado. 
Todas las armas del caso deberan estar marcadas con arreglo a ]as disposiciones de 
la presente Convenci6n. 

6. Los Estados partes se compro'meten a armonizar los procedimientos de 
expedici6n de certificados de visitante y a preparar y publicar un inforrne anual 
sobre 10s certificados de visitante expedidos y denegados. 
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CAPITULO IV: FABRICACION, DISTRIBUCION Y REPARACION 

ARTICULO 11: AUTORIZACION DE }'ABRICACION, DISTRIBUCION 
Y REPARACION 

1. La fabricacion industrial y artesanal de arrnas pequefias y armas ligeras, sus 
municiones y todas sus piezas y componentes que puedan servir para su fabricacion, 
reparacion y ensamblaje estani sujeta a la obtencion de una licencia y a1 control 
estricto de los Estados partes en los territorios en que se ejerzan esas actividades. 

2. Los Estados partes defininin por ley 0 reglamento las normas y 
procedimientos aplicables a la fabricacion industrial y artesanal, as! como a la 
distribucion de armas pequefias y arm as ligeras, sus municiones y todas sus piezas y 
componentes que puedan servir para su fabricacion, reparacion y ensamblaje. Se 
comprometen a adoptar politicas y estrategias de reduccion y/o limitacion de la 
fabricacion local de armas pequenas y arm as ligeras y sus municiones. 

3. Los Estados partes dispondran que las actividades de fabricacion, 
distribucion y reparacion de armas pequenas y armas ligeras, sus municiones y todas 
sus piezas y componentes que puedan servir para su fabricacion, reparacion y 
ensamblaje que se realicen sin licencia senin ilicitas y expondnin a sus autores a 
sanciones, inc1uidas sanciones penales. 

4. Los Estados se comprometen a definir en su legislacion nacional respectiva 
las condiciones en que se expedinin a personas juridicas licencias de fabricacion, 
distribucion y reparacion de armas pequenas y armas 1igeras. 

5. Los Estados solo expedinin una licencia de fabricacion, distribucion y 
reparacion a las personas que cumplan como minimo las condiciones siguientes: 

a) Sean mayores de edad con arreglo a la legislacion nacional; 

b) Carezcan de antecedentes penales y se haya investigado su moralidad; 

c) Demuestren conocimientos sobre la legislacion relativa alas armas 
pequenas y las armas ligeras; 

d) Aporten pruebas de que las armas y municiones han sido fabricadas, 
distribuidas 0 reparadas con arreglo alas normas y 10s procedimientos de seguridad 
que corresponda, establecidos por las 1eyes y los reglamentos en vigor; 

e) Carezcan de to do tipo de antecedentes de violencia domestica 0 
psiquiatricos y no hayan sido condenados por delitos cometidos con un arma 
pequefia 0 un arma ligera, 0 por violacion de las disposiciones juridicas relativas a la 
portacion de armas pequenas por civiles. 
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6. Los Estados partes se asegurar{m de que las licencias se expidan por un plazo 
determinado no mayor de cinco afios, despues del cual todo titular de una licencia 
debeni presentar una solicitud de renovaci6n ante las autoridades nacionales 
competentes. 

ARTICULO 12: MEDIDAS DE CONTROL PARA LA FABRICACION, 
DISTRIBUCION Y RE PARA CION Y F ACULT ADES DE EJECUCION 

1. Los Estados partes dispondran que los fabricantes, distribuidores y 
encargados de la reparaci6n aporten alas autoridades competentes la informaci6n 
relativa a la ejecuci6n de las norm as y procedimientos en vigor respecto del registro, 
el almacenamiento y la gesti6n de las armas y municiones. 

2. Los Estados partes dispondran que todas las armas pequefias y armas ligeras 
fabricadas, al igual que las municiones, sean marcadas al momento de la fabricaci6n 
con arreglo alas disposiciones de la presente Convenci6n. 

3. Los Estados partes promulgaran normas y estandares para la buena 
conservaci6n de las existencias de armas y municiones fabricadas y almacenadas, 
con miras a garantizar la seguridad, y velaran por que sean respetados por los 
fabricantes, distribuidores y encargados de la reparaci6n debidamente autorizados. 

4. Los Estados partes se comprometen a controlar e inspeccionar a los 
fabricantes, distribuidores y encargados de la reparaci6n con miras a asegurar que se 
respeten las leyes y reglamentos en vigor. 

5. Los Estados partes ejerceran las facultades de ejecuci6n que corresponda en 
virtud de su legislaci6n nacional y cumplinln las obligaciones internacionales que 
les incumban, a fin de asegurar que quienes no se ajusten alas leyes y reglamentos 
que rigen las actividades de los fabricantes, distribuidores y encargados de la 
reparaci6n de armas pequenas y ligeras y sus municiones sean objeto de sanciones, 
incluida la revocaci6n de la licencia y/o el decomiso de Ias existencias. 

6. Los Estados partes se aseguraran de que todo titular de una Iicencia de 
fabricaci6n, distribuci6n 0 reparaci6n cuente con una base de datos electr6nica y 
registros impresos que permitan alas autoridades competentes controlar su 
actividad. 

CAPITULa V: MECANISMOS OPERACIONALES 

ARTiCULO 13: INTERMEDIACION 

1. Los Estados partes registraran a Ias personas fisicas privadas y alas empresas 
establecidas 0 que operen en su territorios respectivos como intermediarios de armas 
pequenas y armas Iigeras, sus municiones y todas sus piezas y componentes que 
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puedan servir para su fabricaci6n, reparaci6n y ensamblaje, cualquiera sea su 
nacionalidad. 

2. Los Estados partes tambien dispondn'in que 10s intermediarios esten 
obligados a registrarse en sus paises de origen y en el pais de su domicilio. 

3. Los Estados partes se comprometen a promulgar leyes y reglamentos que 
limiten el numero maximo de intermediarios 0 de empresas de intermediaci6n de 
armas establecidos 0 que operen en sus territorios respectivos. 

4. Sin pe~juicio de las disposiciones que figuran en el parrafo 1 del presente 
articulo, tambien deberan registrarse los agentes financieros y agentes de transporte 
de armas pequefias y armas ligeras, sus municiones y todas sus piezas y 
componentes que puedan servir para su fabricaci6n, reparaci6n y ensamblaje 
establecidos 0 que operen dentro 0 fuera del territorio de cada Estado parte. 

5. Los Estados partes dispondran que 10s agentes financieros y agentes de 
transporte de armas pequefias y armas ligeras, sus municiones y todas sus piezas y 
componentes que puedan servir para su fabricaci6n, reparaci6n y ensamblaje 
realicen las transacciones financieras para las operaciones correspondientes por 
conducto de cuentas bancarias que puedan ser localizadas por las autoridades 
nacionales competentes. 

6. Los intermediarios, inc1uidos los agentes financieros y agentes de transporte, 
que no se registren ante las autoridades nacionales competentes seran considerados 
ilegales. 

7. Los Estados partes exigi ran a todos los intermediarios, inc1uidos los agentes 
financieros y agentes de transporte, regulannente registrados ante las autoridades 
nacionales competentes, que obtengan una licencia en su pais de origen 0 en su pais 
de residencia para cada transacci6n individual en que participen, 
independientemente del territorio en que se efectuen los arreglos relativos a la 
transacci6n. 

8. Los Estados partes adoptaran medidas legislativas y reglamentarias para 
tipificar y sancionar como delito penal la intermediaci6n ilicita de annas pequefias y 
armas ligeras, sus municiones y todas sus piezas y componentes que puedan servir 
para su fabricaci6n, reparaci6n y ensamblaje. 

ARTicULO 14: MARCACION Y LOCALIZACION 

1. Los Estados partes adoptaran las disposiciones legislativas y reglamentarias 
necesarias para que todas las armas pequefias y ligeras, sus municiones y todas sus 
piezas y componentes que puedan servir para su fabricaci6n, reparaci6n y 
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ensamblaje presentes en sus territorios respectivos cuenten con una marcacion 
basica unica y especifica insertada al momento de su fabricacion 0 importacion. 

2. Todas las armas pequenas y las armas ligeras y todas las municiones que no 
esten marcadas con arreglo a 10 dispuesto en la presente Convencion seran 
consideradas ilicitas. Las armas y municiones que no esten marcadas para poder ser 
utilizadas en las condiciones establecidas por las leyes y reglamentos nacionales y 
en la presente Convencion, deberan ser debidamente catalogadas y destruidas. 

3. La marcacion se hara en lenguaje alfanumerico y debera ser legible al ojo 
desnudo. Se aplicara a un numero maximo de piezas del arma, pero 
obligatoriamente debera figurar en el canon, la caja y, especialmente, la culata. 

4. La marcacion de las municiones debera figurar con caracter prioritario en la 
vaina que contenga la polvora 0 elliquido de la municion 0 explosivo. 

5. Con arreglo a la presente Convencion, la marcacion de las armas incluira, 
como minimo, las indicaciones siguientes: 

a) Numero de serie unico del arma; 

b) Identificacion del fabricante; 

c) Identificacion del pais de fabricacion; 

d) Identificacion del ano de fabricacion; 

e) Calibre; 

t) Departamento ministerial u organo estatal con jurisdiccion respecto 
del arma. 

6. Los paises importadores deberan marcar las armas y consignar el ano de 
importacion. 

7. Sin perjuicio de las disposiciones del parrafo 2 del presente articulo y para 
hacer mas eficaz la marcacion y la localizacion de las arm as fabricadas y/o 
importadas, tambien se aplicara la llamada marcacion de "seguridad". Esta se 
efectuara en piezas de dificil acceso despues de la fabricacion, a fin de permitir la 
identificacion del arma en los casos en que las marcas convencionales hayan sido 
borradas 0 falsificadas. 

8. La marcacion de "seguridad" incluira las indicaciones escritas en el parrafo 5 
del presente articulo. 
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9. La marcaci6n de las municiones comprenden't: 

a) Numero de lote unico; 

b) Identificaci6n del fabricante; 

c) Identificaci6n del pais y afio de fabricaci6n; 

d) Identificaci6n del comprador de las mumClOnes, asi como 
identificaci6n del pais de destino, si se conocieran esas datos al momento de la 
fabricaci6n. 

10. Los Estados partes adoptanln un mecanismo de localizaci6n y podn'tn 
presentar una solicitud de localizaci6n al Secretario General de la CEEAC, a todas 
las demas organizaciones a que pertenezcan 0 a otro Estado respecto de las armas 
pequefias y las armas ligeras, sus municiones y todas las piezas y componentes que 
puedan servir para su fabricaci6n y ensamblaje que se encuentren en sus 
jurisdicciones territoriales respectivas y que consideren ilicitas. 

11. Los Estados partes velanln por que sus oficinas nacionales centrales de 
INTERPOL sean plenamente operacionales, incluso para solicitar la asistencia de la 
oficina internacional de la INTERPOL en cuestiones de localizaci6n de armas 
pequefias y ligeras, sus municiones y todas las piezas y componentes que puedan 
servir para su fabricaci6n y ensamblaje. 

ARTicULO 15: REGISTRO, RECOGIDA Y DESTRUCCION 

1. Los Estados partes efectuan'tn visitas semestrales de evaluaci6n e inventario 
de las existencias y para observar las condiciones de almacenamiento de las armas 
pequefias y las arm as ligeras, sus municiones y todas las piezas y componentes que 
puedan servir para su fabricaci6n y ensamblaje en poder de las fuerzas armadas y de 
seguridad y demas entidades autorizadas. 

2. Los Estados partes recogeran, se incautaran y registraran las arm as pequefias 
y las armas ligeras, sus municiones y todas las piezas y componentes que puedan 
servir para su fabricaci6n y ensamblaje excedentes, obsoletas 0 ilicitas. 

3. Los Estados partes destruiran sistematicamente las armas pequefias y las 
armas ligeras, sus municiones y todas las piezas y componentes que puedan servir 
para su fabricaci6n y ensamblaje excedentes, obsoletas 0 ilicitas y comunicaran la 
informaci6n a la base de datos subregional establecida por el Secretario General de 
la CEEAC. 

4. Los Estados partes conservaran en la base de datos electr6nica nacional 
durante por 10 menos 30 afios la informaci6n relativa a la destrucci6n de las armas 
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pequeftas y las armas ligeras, sus municiones y todas las piezas y componentes que 
puedan servir para su fabricaci6n y ensamblaje excedentes, obsoletas 0 ilfcitas. 

5. Los Estados partes adoptanin las tecnicas de destrucci6n mas eficaces con 
arreglo alas normas internacionales en vigor. 

6. Los Estados partes realizaran operaciones conjuntas para localizar, incautarse 
y destruir los dep6sitos ilicitos de armas pequeftas y armas ligeras, sus municiones y 
todas las piezas y componentes que puedan servir para su fabricaci6n y ensamblaje. 

ARTicULO 16: GESTION Y SEGURIDAD DE LAS EXISTENCIAS 

1. Los Estados partes mantendran en to do momento la seguridad de los 
dep6sitos y la buena gesti6n de las existencias de armas pequeftas y ann as ligeras, 
sus municiones y todas las piezas y componentes que puedan servir para su 
fabricaci6n y ensamblaje. A tal efecto, definiran y armonizaran las medidas y los 
procedimientos administrativos necesarios para la gesti6n, la seguridad y el 
almacenaje de las existencias. 

2. Las medidas y los procedimientos administrativos previstos en el parrafo 1 
del presente articulo tendran especialmente en cuenta la determinaci6n de los sitios 
adecuados para el almacenaje, la puesta en practica de medidas de seguridad fisica, 
la definici6n de 10s procedimientos de inventario y de mantenimiento de los 
registros, el refuerzo de la capacidad del personal encargado de los almacenes y la 
determinaci6n de los medios para garantizar la seguridad despues de la fabricaci6n y 
el transporte. 

3. Los Estados partes haran inventarios de las armas pequeftas y armas ligeras, 
sus municiones y todas las piezas y componentes que puedan servir para su 
fabricaci6n y ensamblaje en poder de las fuerzas armadas y de seguridad y de todo 
otro 6rgano competente del Estado. 

4. Los Estados partes adoptaran las medidas y los procedimientos 
administrativos necesarios para reforzar la capacidad de gesti6n y seguridad de 10s 
dep6sitos de annas pequeftas y armas ligeras, sus municiones y todas las piezas y 
componentes que puedan servir para su fabricaci6n y ensamblaje pertenecientes a 
las fuerzas armadas y de seguridad y a to do 6rgano competente del Estado. 

ARTicULO 17: CONTROL FRONTERIZO 

I. Los Estados partes se comprometen a adoptar las medidas legislativas y 
reglamentarias que corresponda para mejorar el control fronterizo con miras a poner 
fin, en Africa central, al trafico ilicito de armas pequeftas y armas ligeras, sus 
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municiones y todas las piezas y componentes que puedan servir para su fabricaci6n 
yensamblaje. 

2. Los Estados partes estableceran administraciones aduaneras plenamente 
operacionales que cooperaran con la Organizaci6n Mundial de Aduanas y la 
INTERPOL, incluso para solicitar su asistencia para controlar eficazmente las armas 
pequefias y las armas ligeras y sus municiones en los puntos fronterizos de ingreso. 

3. Los Estados partes convienen en someter las armas pequefias y armas ligeras, 
sus municiones y todas las piezas y componentes que puedan servir para su 
fabricaci6n y ensamblaje a los controles fronterizos y a los tributos en vigor a nivel 
nacional. 

4. Los Estados partes se comprometen a fomentar y reforzar la cooperaci6n 
fronteriza y, especialmente, a organizar operaciones y patrullajes transfronterizos 
conjuntos y mixtos a fin de controlar mejor la circulaci6n de armas pequefias y 
armas ligeras, sus municiones y todas las piezas y componentes que puedan servir 
para su fabricaci6n y erisamblaje. 

5. Los Estados partes se comprometen a reforzar los controles fronterizos, 
inc1uso mediante la creaci6n de puestos fronterizos m6viles dotados de materiales 
tecnicos no intrusivos y mediante la puesta en practica de un mecanismo de 
cooperaci6n y un sistema de intercambio de informaci6n entre paises limitrofes, con 
arreglo alas disposiciones de la presente Convenci6n. 

ARTicULO 18: PUNTOS DE INGRESO DE ARMAS PEQUENAS 
Y ARMAS LIGERAS 

1. Sin perjuicio de las demas medidas que puedan adoptar en materia de control 
fronterizo, los Estados partes determinaran en sus territorios respectivos, y se 
encargaran de asegurarlos, los medios de transporte para la exportaci6n e 
importaci6n, al igual que un numero preciso y limitado de puntos de ingreso para las 
armas pequefias y armas ligeras, sus municiones y todas las piezas y componentes 
que puedan servir para su fabricaci6n y ensamblaje. 

2. Los Estados partes determinaran la precedencia de los servicios competentes 
respecto de los controles que se hagan en las fronteras respecto de las armas 
pequefias y armas ligeras, sus municiones y todas las piezas y componentes que 
puedan servir para su fabricaci6n y ensamblaje. 

3. Los Estados partes designanin otros 6rganos competentes que podnin prestar 
apoyo a los servicios aduaneros en el control de las armas pequefias y las armas 
ligeras y sus municiones en los puntos fronterizos de ingreso. 
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4. Los Estados partes dispondnin que consideraran ilfcitas las armas pequefias y 
armas ligeras, sus municiones y todas las piezas y componentes que puedan servir 
para su fabricaci6n y ensamblaje que no pasen por los puntos de ingreso oficiales. 

5. Los Estados partes adoptanin las medidas necesarias para efectuar controles 
peri6dicos en los puntos de ingreso oficiales determinados por las autoridades 
competentes en el conjunto de sus territorios respectivos. 

ARTICULO 19: PROGRAMAS DE EDUCACION 
Y CONCIENCIACION 

1. Los Estados partes se comprometen a e1aborar programas de educaci6n y 
concienciaci6n publica y comunitaria a nivel local, nacional y regional a fin de 
prom over la participaci6n del publico y las comunidades y respaldar las actividades 
de lucha contra el comercio y e1 tnifico ilicitos de armas pequefias y armas ligeras, 
sus municiones y todas 1as piezas y componentes que puedan servir para su 
fabricaci6n y ensamblaje. 

2. Los programas de educaci6n y concienciaclOn tendnin como objetivo 
promover una cu1tura de paz y procurar la participaci6n de todos los sectores de la 
sociedad, especialmente las organizaciones de la sociedad civil. 

CAPITULO VI: TRANSP ARENCIA E INTERCAMBIO 
DE INFORMACION 

ARTICULO 20: BASE DE DATOS ELECTRONIC A NACIONAL 

1. Los Estados partes establecenin y mantendnin, a nivel nacional, una base de 
datos electr6nica y centralizada de las armas pequefias y armas ligeras, sus 
municiones y todas 1as piezas y componentes que puedan servir para su fabricaci6n 
y ensamblaje. 

2. Los datos se conservaran en las bases de datos nacionales durante por 10 
menos 30 afios, incluidos 10s procedimientos de marcaci6n, as! como todos los 
demas datos pertinentes y correspondientes. 

3. Todos los datos inc1uidos en las bases de datos electr6nica nacionales 
tambien deberan conservarse en cada Estado parte en copias impresas en un registro 
nacional centralizado. 

4. En la base de datos se incorporani la informaci6n siguiente: 

a) Tipo 0 modelo, calibre y cantidad de armas pequefias y armas ligeras, 
sus municiones y todas las piezas y componentes que puedan servir para su 
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fabricaci6n y ensamblaje que se encuentren en el territorio nacional de cada Estado 
parte, inc1uidas las fabricadas localmente; 

b) Contenido de la marcaci6n, segun se indica en la presente 
Convenci6n; 

c) Nornbre y domicilio del antiguo y del nuevo propietario de las armas 
pequenas y armas ligeras, sus municiones y todas las piezas y componentes que 
puedan servir para su fabricaci6n y ensarnblaje y, en su caso, de los propietarios 
sucesivos; 

d) F echa de registro de las armas pequenas y armas ligeras, sus 
municiones y todas las piezas y componentes que puedan servir para su fabricaci6n 
y ensamblaje; 

e) Nombre y direcci6n del remitente, del posible intermediario, del 
destinatario y del usuario que figure en el certificado de usuario final; 

f) Origen, puntos de partida, de posible tninsito y de ingreso, y destino, 
as! como las referencias aduaneras y las fechas de partida, tninsito y entrega al 
usuario final; 

g) Datos completos sobre las licencias de exportaci6n, tninsito e 
importaci6n (cantidades y lotes correspondientes a una misma licencia, as! como la 
validez de la licencia); 

h) Informaci6n completa sobre el transporte y el transportista 0 los 
transportes y los transportistas; el organismo 0 los organismos de control (a la 
partida, en el posible punto de tninsito y a la Ilegada); 

i) Descripci6n de la naturaleza de la transacci6n (comercial 0 no 
comercial, privada 0 publica, transforrnaci6n, reparaci6n); en su caso, informaci6n 
cornpleta sobre el asegurador y/o organismo financiero que interviene en la 
operaci6n; 

j) Informaci6n pertinente sobre 10s civiles propietarios de armas 
pequenas, en particular: nombre, direcci6n, marcaci6n del arma y licencias de 
tenencia; 

k) Nombre y direcci6n completos y actualizados de todo fabricante 
artesanal 0 industrial, de todo distribuidor y de todo encargado de la reparaci6n de 
armas pequenas y armas ligeras, sus municiones y todas las piezas y componentes 
que puedan servir para su fabricaci6n y ensamblaje. 
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ARTicULO 21: BASE DE DATOS ELECTRONICA 
SUBREGIONAL 

1. Los Estados partes dispondnin que el Secretario General de la CEEAC 
establezca y mantenga, como medio de promoci6n y de fortalecimiento de la 
confianza, una base de datos electr6nica subregional de las transferencias y de las 
armas pequefias y armas ligeras, sus municiones y todas las piezas y componentes 
que puedan servir para su fabricaci6n y ensamblaje. 

2. La informaci6n se conservara en la base de datos subregional durante por 10 
menos 30 afios, incluidos los procedimientos de marcaci6n, as! como todos los 
demas datos pertinentes y correspondientes. 

3. El Secretario General de la CEEAC, en colaboraci6n con los Estados partes, 
determinara las modalidades de establecimiento y gesti6n de la base de datos 
subregional, incluido el conjunto de cuestiones abarcadas. 

4. Los Estados partes proporcionaran peri6dicamente al Secretario General de la 
CEEAC la informaci6n que deba incorporarse a la base de datos electr6nica 
subregional, incluida la informaci6n relativa a los procedimientos de marcaci6n, asf 
como todos los demas datos pertinentes y correspondientes. 

5. Los Estados partes presentaran al Secretario General de la CEEAC un 
informe anual sobre la gesti6n y el funcionamiento de sus bases de datos nacionales 
respectivas. 

6. El Secretario General de la CEEAC preparara para los Estados partes un 
informe anual sobre la gesti6n y el funcionamiento de la base de datos subregional. 

7. Todos los datos incluidos en las base de datos subregional tambien deberan 
ser conservados por el Secretario General de la CEEAC en forma impresa en un 
registro subregional. 

ARTICULO 22: BASE DE DATOS ELECTRONICA SUBREGIONAL 
DE ARMAS PARA LAS OPERA ClONES DE PAZ 

1. Los Estados partes dispondnln que el Secretario General de la CEEAC 
establezca y mantenga una base de datos electr6nica subregional de armas pequefias 
y armas ligeras, sus municiones y todas las piezas y componentes que puedan servir 
para su fabricaci6n y ensamblaje, con miras a asegurar el control de su circulaci6n. 

2. Los Estados partes dispondran que los datos, incluidos los relativos alas 
armas y municiones recogidas despues de las operaciones de desarme, 
desmovilizaci6n y reinserci6n, se conserven en la base de datos subregional de 
armas para las operaciones de paz durante por 10 menos 30 afios. 
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3. Los Estados partes dispondn'm que el Secretario General de la CEEAC, en 
colaboraci6n con los Estados partes, determine la modalidades de establecimiento y 
gesti6n de la base de datos subregional de annas para las operaciones de paz, 
inc1uido el conjunto de cuestiones abarcadas. 

4. Los Estados partes aportanin al Secretario General de la CEEAC toda la 
informaci6n que deba incorporarse a la base de datos de annas para las operaciones 
de paz, incluidos 10s datos re1ativos a 10s procedimientos de marcaci6n, as! como 
todos los demas datos pertinentes y correspondientes. 

5. Todos los datos inc1uidos en la base de datos subregional de armas para las 
operaciones de paz tambien deberan ser conservados por cada Estado parte en forma 
impresa en un registro naciona1, y por e1 Secretario General de la CEEAC en forma 
impresa en un registro subregional. 

ARTICULO 23: DIALOGO CON LOS FABRICANTES 
INTERNACIONALES Y LAS ORGANIZACIONES 

INTERNACIONALES 

1. Los Estados partes dialogaran con 10s product ores y proveedores 
internacionales de armas, asi como con las organizaciones internacionales y 
regionales competentes, y podnin igualmente pedir al Secretario General de la 
CEEAC los datos pertinentes, inc1uidos 10s correspondientes alas operaciones de 
paz, con miras a intercambiar infonnaci6n y reforzar la aplicaci6n de la presente 
Convenci6n. 

2. El Secretario General de la CEEAC tanibien adoptara las disposiciones 
necesarias para asegurar el mantenimiento, el respeto y la adhesi6n de 10s 
fabricantes internacionales de arm as a1 espiritu y letra de la presente Convenci6n, 
incluso mediante la finna de memorandos de entendimiento y/o acuerdos marco de 
cooperaci6n. 

ARTicULO 24: FORTALECIMIENTO DE LA CONFIANZA 

1. Con miras a fortalecer la confianza, 10s Estados partes establecenin un 
sistema de asistencia judicial y compartinin e intercambiaran mutuamente 
infonnaci6n, a traves de los servicios de aduana, poliCia, aguas y bosques, 
gendarmeria, guardias fronterizos 0 todo otro 6rgano competente del Estado. 

2. La informaci6n que se intercambie podni referirse a los grupos delictivos y a 
las fuentes de comercio ilicito de armas pequefias y armas ligeras, sus municiones y 
todas las piezas y componentes que puedan servir para su fabricaci6n y ensamblaje. 
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3. Los Estados partes tambien intercambiaran informaci6n sobre 1as fuentes y 
los itinerarios de aprovisionamiento, los Estados destinatarios, 10s modos de 
transporte y los posibles apoyos financieros que reciban los grupos previstos en el 
parrafo 2 del presente articulo. 

4. Todos los Estados partes informaran a los demas de las condenas que se 
dicten en sus jurisdicciones respecto de las personas fisicas 0 juridicas implicadas en 
la fabricaci6n, el comercio 0 el trafico ilfcitos. Tambien se informara sobre Ias 
posibles operaciones de incautaci6n y destrucci6n. 

5. Sin perjuicio de otras medidas que puedan adoptar, los Estados partes 
intercambiaran ademas informaci6n relativa a: 

a) Fabricaci6n (sistemas y tecnicas de marcaci6n, fabricantes 
autorizados ); 

b) Transferencia (exportaciones destinadas a todo otro Estado y/o 
importaciones provenientes de todo otro Estado, tnlnsito, datos disponibles sobre la 
legislaci6n nacionaI, pnicticas y controles en vigor, vendedores e intermediarios 
autorizados) ; 

c) 
ilicitas). 

Existencias (seguridad, destrucci6n, perdidas, robos, incautaciones 

6. El mecanismo de cooperaci6n y el sistema de informaci6n deberan permitir, 
entre otras cosas, mejorar la capacidad de las fuerzas de seguridad y demas servicios 
de informaci6n, incluso mediante sesiones de capacitaci6n sobre 10s procedimientos 
de investigaci6n y Ias tecnicas de ap1icaci6n de la ley relacionadas con la puesta en 
practica de la presente Convenci6n. 

7. A fin de promover la transparencia, 10s Estados partes prepararan todos los 
afios un inforrne naciona1 sobre 10s pedidos de autorizaci6n de transferencia y los 
certificados de usuario final aceptados 0 denegados por las autoridades nacionales 
competentes. 

8. El informe anual de cada Estado parte debera incluir, como minimo, para 
cada autorizaci6n de transferencia denegada 0 aceptada, la informaci6n siguiente: 

a) Tipo y numero de arm as pequefias y armas ligeras, sus municiones y 
todas las piezas y componentes que puedan servir para su fabricaci6n y ensamblaje; 

b) Nombre y direcci6n completos y actualizados del solicitante; 

c) Numero y razones de la denegaci6n 0 aceptaci6n de la transferencia; 
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d) Actividades consentidas para respetar las disposiciones pertinentes de 
la presente Convenci6n, incluso mediante la promulgaci6n de leyes especificas. 

9. Los Estados partes transmitinln el informe anual sobre las transferencias al 
Registro de Armas Convencionales de las Naciones Unidas y a la base de datos 
electr6nica subregional de la CEEAC de armas pequefias y armas ligeras, sus 
municiones y todas las piezas y componentes que puedan servir para su fabricaci6n 
yensamblaje. 

10. Los Estados partes dispondnin que los pedidos de asistencia en materia de 
localizaci6n de armas pequefias y armas ligeras, sus municiones y todas las piezas y 
componentes que puedan servir para su fabricaci6n y ensamblaje incluyan 
informaci6n detallada, en especial: 

a) Descripci6n de la naturaleza ilicita del arma pequefia y el arma ligera, 
incluida la justificaci6n juridica de esa calificaci6n y las circunstancias en que se 
haya encontrado el arma en cuesti6n; 

b) Identificaci6n detallada del arma, especialmente marcaci6n, modelo, 
calibre, numero de serie, pais de importaci6n 0 fabricaci6n y demas datos 
pertinentes; 

c) Uso que debera hacerse de la informaci6n solicitada; 

d) Enumeraci6n especifica de la infonnaci6n que debera proporcionar el 
Estado que reciba la sol'icitud de localizaci6n. 

11. El Estado parte que reciba la solicitud de localizaci6n notificara la recepci6n 
dentro del mes de recibida y la examinara en consecuencia. Respondera 
formalmente a la solicitud hecha por otro Estado en el plazo maximo tres meses 
contados a partir de la fecha de recepci6n. 

12. En la respuesta a una solicitud de localizaci6n, el Estado parte receptor 
proporcionara al Estado solicitante todos los datos disponibles y pertinentes. 

13. Los Estados partes registraran, en sus bases de datos nacionales respectivas, e 
intercambiaran la infonnaci6n sobre los fabricantes industriales y artesanales de 
armas pequefias y armas ligeras, sus municiones y todas las piezas y componentes 
que puedan servir para su fabricaci6n y ensamblaje. 
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CAPITULO VII: ARMONIZACION DE LAS LEGISLACIONES 
NACIONALES 

ARTICULO 25: APROBACION Y ARMONIZACION DE MEDIDAS 
LEGISLA TIV AS 

1. Los Estados partes se comprometen a revisar, actualizar y armonizar sus 
legislaciones nacionales respectivas para conformarlas alas disposiciones 
pertinentes de la presente Convenci6n. 

2. Los Estados partes adoptaran a nivel interno medidas legislativas y 
reglamentarias para reprimir las pnicticas siguientes: 

a) Tnifico ilicito de armas pequenas y armas ligeras, sus municiones y 
todas las piezas y componentes que puedan servir para su fabricaci6n y ensamblaje; 

b) F abricaci6n ilicita de armas pequenas y armas ligeras, sus municiones 
y todas las piezas y componentes que puedan servir para su fabricaci6n; 

c) Tenencia y utilizaci6n ilicitas de armas pequenas y armas ligeras, sus 
municiones y todas las piezas y componentes que puedan servir para su fabricaci6n 
y ensamblaje; 

d) Falsificaci6n 0 borradura ilicitas, y retiro 0 alteraci6n ilicitos de las 
marcas de arm as pequenas y armas ligeras, sus municiones y todas las piezas y 
componentes que puedan servir para su fabricaci6n y ensamblaje; 

e) Toda otra actividad realizada en violaci6n de las disposiciones de la 
presente Convenci6n; 

f) Toda otra actividad realizada en violaci6n de un embargo de armas 
pequenas y armas ligeras impuesto por las Naciones Unidas, la Uni6n Africana, la 
CEEAC 0 toda otra organizaci6n pertinente. 

3. Los Estados partes dispondnin que el Secretario General de la CEEAC 
elabore, en un plazo razonable, una gufa sobre la armonizaci6n de las medidas 
legislativas. 

ARTicULO 26: LUCHA CONTRA LA CORRUPCION 
Y OTRAS FORMAS DE DELINCUENCIA 

Los Estados partes adoptanin medidas adecuadas para establecer 0 reforzar la 
cooperaci6n entre los gobiernos interesados y las fuerzas de seguridad con miras a 
prevenir y combatir la corrupci6n, el blanqueo de dinero, el terrorismo y el tnifico 
de estupefacientes vinculados a la fabricaci6n, el tnifico, el comercio, la tenencia y 
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la utilizaci6n ilicitos de armas pequefias y annas ligeras, sus municiones y todas las 
piezas y componentes que puedan servir para su fabricaci6n y ensamblaje. 

CAPITULO VUI: ARREGLOS INSTITUCIONALES Y APLICACION 

ARTicULO 27: COORDINADORES NACIONALES 

Todos los Estados partes nombranin internamente un coordinador nacional 
sobre las arm as pequefias y las arm as ligeras que tambien actuani como secretario 
permanente 0 presidente de la comisi6n nacional. Los coordinadores nacionales 
senin los principales interlocutores para, entre otras cosas, facilitar los intercambios 
con los asociados internos y externos de los Estados partes. 

ARTICULO 28: COMISIONES NACIONALES 

1. Todos los Estados partes establecertm una comisi6n nacional de lucha contra 
el comercio y el tnlfico ilicito de armas pequefias y armas ligeras, sus municiones y 
todas las piezas y componentes que puedan servir para su fabricaci6n y ensamblaje, 
concebida como 6rgano de coordinaci6n de las medidas adoptadas por el Estado en 
ese ambito. 

2. Las comisiones nacionales se estableceran con arreglo a los estandares 
internacionales en vigor. 

3. Los Estados partes se comprometen, sobre la base de sus presupuestos 
anuales, a dotar alas comisiones nacionales con recurs os humanos, materiales y 
financieros adecuados para garantizar su funcionamiento efectivo y eficaz. Los 
Estados consignanin alas comisiones nacionales una partida presupuestaria 
especffica. 

4. Los Estados partes dispondran que el Secretario General de la CEEAC apoye 
el funcionamiento de las comisiones nacionales en el fortalecimiento desu 
capacidad financiera, tecnica, institucional y operacional. 

ARTICULO 29: SECRETARIO GENERAL DE LA CEEAC 

1. Los Estados partes dispondran que el Secretario General de la CEEAC 
asegure el seguimiento y la coordinaci6n del conjunto de actividades a nivel 
subregional encaminadas a luchar contra el comercio y el trafico ilicito de armas 
pequefias y armas ligeras, sus municiones y todas las piezas y componentes que 
puedan servir para su fabricaci6n y ensamblaje. 

2. Los Estados partes adoptaran las medidas necesarias para dotar al Secretario 
General de la CEEAC con una capacidad institucional y operacional que se adecue a 
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las responsabilidades que le incumben respecto de la aplicaci6n de la presente 
Convenci6n. 

3. Los Estados partes dispondnln que el Secretario General de la CEEAC se 
encargue, entre otras cosas, de las tare as siguientes: 

a) Facilitar y alentar el establecimiento de una red de organizaciones de 
la sociedad civil; 

b) Movilizar los recursos necesarios para la aplicaci6n de la presente 
Convenci6n; 

c) Apoyar financiera y tecnicamente a los poderes publicos y las 
organizaciones no gubemamentales; 

d) Elaborar un in forme anual y asegurar el seguimiento y la evaluaci6n 
de la aplicaci6n de la presente Convenci6n. 

ARTicULO 30: PLANES DE ACCION NACIONALES 

1. Los Estados partes se comprometen a elaborar planes de acci6n nacionales 
sobre las armas pequefias y las armas ligeras, cuya puesta en pnlctica estanl a cargo 
de las comisiones nacionales. Los planes de acci6n nacionales se elaboranin despues 
de un proceso de reuni6n de informaci6n con la participaci6n de todos los agentes 
nacionales pertinentes, inc1uidas las organizaciones de la sociedad civil, en especial 
las asociaciones de mujeres y de j6venes, a quienes se considera los mas vulnerables 
[rente a los peligros vinculados alas armas pequefias y las armas ligeras. 

2. En la elaboraci6n de los planes de acci6n nacionales se tendran debidamente 
en cuenta los resultados de los estudios que las autoridades competentes realicen en 
cada Estado parte sobre las repercusiones de las armas pequefias y las armas ligeras 
en las poblaciones y los Estados. 

ARTICULO 31: PLAN DE ACCION SUBREGIONAL 

1. El Secretario General de la CEEAC elaborara un plan de acci6n que inc1uira 
el conjunto de medidas y actividades que deben'm adoptarse a nivel subregional para 
asegurar la aplicaci6n de la presente Convenci6n. 

2. El plan de acci6n subregional debera, ademas, prever la estrategia que habra 
de ejecutar el Secretario General de la CEEAC para promover la firma y ratificaci6n 
por los Estados de la presente Convenci6n, al igual que su entrada en vigor. 
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ARTICULO 32: APOYO FINANCIERO 

Los Estados partes se comprometen a contribuir financieramente a la 
aplicaci6n de la presente Convenci6n. Tambien se comprometen a sostener la 
creaci6n por el Secretario General de la CEEAC de un grupo de expertos 
encargados del seguimiento y la evaluaci6n de la ejecuci6n de las actividades. 

ARTICULO 33: ASISTENCIA Y COOPERACION 

1. Los Estados partes se comprometen a prom over la cooperaci6n entre 10s 
Estados y entre los distintos 6rganos estatales competentes para la aplicaci6n de la 
presente Convenci6n. 

2. Los Estados partes solicitanin al Secretario General de la CEEAC que les 
aporte toda la asistencia necesaria a fin de beneficiarse con el apoyo multi forme de 
asociados tecnicos y financieros, especialmente en 10 relativo al fortalecimiento de 
la capacidad de las fuerzas armadas y de seguridad, de los servicios encargados del 
control fronterizo y de todos 10 demas servicios dedicados a la lucha contra el 
trafico y el comercio ilicito de armas pequenas y armas ligeras, sus municiones y 
todas las piezas y componentes que puedan servir para su fabricaci6n y ensamblaje. 

ARTICULO 34: SEGUIMIENTO Y EVALUACION 

1. El grupo de expertos podrci investigar toda la informaci6n que considere util 
para su labor en colaboraci6n con los Estados partes y, especialmente, con el apoyo 
de los demas Estados Miembros de las Naciones Unidas, los Estados miembros del 
Acuerdo de Wassenaar de controles de la exportaci6n de armas convencionales y 
mercancias y tecnologias de doble empleo, la Uni6n Europea y todo otro fabricante 
o proveedor de armas. 

2. Todos los Estados partes prepararan y presentaran al Secretario General de la 
CEEAC un informe sobre las actividades realizadas para la aplicaci6n de la presente 
Convenci6n. 

3. Un ano despues de la entrada en vigor de la presente Convenci6n, el 
Secretario General de las Naciones Unidas convocara una Conferencia de 10s 
Estados Partes. 

4. La primera Conferencia de los Estados Partes se encargara de examinar la 
aplicaci6n de la presente Convenci6n y se le podran encomendar otros mandatos, 
segun las decisiones que adopten los Estados partes. Las conferencias posteriores de 
10s Estados partes se celebraran cada dos alios a partir de la fecha de la primera 
conferencia, a fin de examinar el estado de la aplicaci6n de la presente Convenci6n. 
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5. Cinco afios despues de la entrada en vigor de la presente Convenci6n, e1 
Secretario General de 1as Naciones Unidas convocani una conferencia de examen. 
Tambien convocani otras conferencias de examen si uno 0 mas Estados partes 10 
solicitaran. 

6. Los temas que se analizaran en Ias conferencias de exam en se debatiran y 
aprobaran en el marco del Comite Consultivo Permanente de las Naciones Unidas 
encargado de las cuestiones de seguridad en Africa Central. Las conferencias de 
exam en se expediran como minimo respecto del estado de la aplicaci6n de la 
presente Convenci6n. 

CAPITULO IX: DISPOSICIONES GENERALES Y FINALES 

ARTICULO 35: FIRMA, RATIFICACION, ACEPTACION, 
APROBACION Y ADHESION 

1. La presente Convenci6n, aprobada en Kinshasa el 30 de abril de 2010, se 
abrira a la firma de todos los Estados miembros de la CEEAC, de la Republica de 
Rwanda y de 10s Estados miembros del Comite Consultivo Permanente de las 
Naciones Unidas encargado de las cuestiones de seguridad en Africa Central, en 
Brazzaville el 19 de noviembre de 2010 y, posteriormente, en la Sede las Naciones 
Unidas en Nueva York, hasta su entrada en vigor. 

2. Los instrumentos de ratificaci6n, aceptaci6n, aprobaci6n 0 adhesi6n se 
depositaran ante el Secretario General de las Naciones Unidas. 

3. Todo otro Estado interesado que no este previsto en el parrafo 1 del articulo 
35 podra adherirse a la presente Convenci6n, a reserva de una decisi6n favorable de 
la Conferencia de 10s Estados Partes. 

ARTICULO 36: ENTRADA EN VIGOR 

1. La presente Convenci6n entrara en vigor 30 dias despues de la fecha de 
dep6sito del sexto instrumento de ratificaci6n, aceptaci6n, aprobaci6n 0 adhesi6n. 

2. Para todo Estado que deposite su instrumento de ratificaci6n, aceptaci6n, 
aprobaci6n 0 adhesi6n despues de la fecha de dep6sito del sexto instrumento de 
ratificaci6n, aceptaci6n, aprobaci6n 0 adhesi6n, la Convenci6n entrani en vigor 30 
dias despues de la fecha del dep6sito de ese instrumento. 

ARTICULO 37: ENMIENDAS 

1. Todos los Estados partes podran proponer enmiendas a la presente 
Convenci6n en cualquier momento despues de su entrada en vigor. 
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2. Toda propuesta de enmienda se comunicani al Secretario General de las 
Naciones Unidas, que la notificani a to dos los Estados partes como minimo 90 dias 
antes de la apertura de la Conferencia de los Estados Partes. 

3. Las enmiendas seran aprobadas por consenso en la Conferencia de los 
Estados Partes. 

4. Las enmiendas entranin en vigor, respecto de las partes que las hayan 
aceptado, 30 dias despues del deposito del sexto instrumento de aceptacion de la 
enmienda ante el depositario. Posteriormente, entranin en vigor respecto de una 
parte 30 dias despues del deposito del instrumento de aceptacion de la enmienda 
ante el depositario. 

ARTiCULO 38: RESERV AS 

Los articulos de la presente Convencion no podnin ser objeto de reservas. 

ARTICULO 39: DENUNCIA Y RETIRO 

1. Todos los Estados partes, en ejercicio de su soberania nacional, tendran 
derecho a retirarse de la presente Convencion. 

2. El retiro sera efectuado por el Estado parte mediante notificacion por escrito 
que incluira una exposicion de los acontecimientos extraordinarios que hubieran 
comprometido sus intereses supremos, dirigida al Secretario General de Naciones 
Unidas, en su condicion de depositario, quien la comunicara a los demas Estados 
partes. 

3. El retiro solo tendra efecto 12 meses despues de que el depositario haya 
recibido el instrumento de retiro. 

4. El retiro no eximira al Estado parte autor de las obligaciones que le imponga 
la Convencion respecto de cualquier infraccion ocurrida antes de la fecha en que 
entre en efecto la denuncia, de la misma manera que en modo alguno entrafiara el 
examen de toda cuestion relativa a la interpretacion 0 aplicacion de la presente 
Convenci6n. 

ARTiCULO 40: DEPOSIT ARIa E IDIOMAS 

1. El Secretario General de las Naciones Unidas sera el depositario de la 
presente Convenci6n. 

2. El original de la presente Convenci6n, cuyos textos en espafiol, frances e 
ingles son igualmente autenticos, se depositara en poder del depositario, el cual 
enviara copias certificadas conformes a todos los Estados. 
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ARTicULO 41: DISPOSICIONES ESPECIALES 

1. Los compromisos dimanados de las disposiciones de la presente Convenci6n 
no debenm interpretarse como en contradicci6n con el espfritu y la letra de las 
convenciones 0 acuerdos que vinculen a un Estado parte con un tercer estado, en 
tanto que esas convenciones y acuerdos no esten en contradicci6n ni con el espfritu 
ni con la letra de la presente Convenci6n. 

2. En caso de controversia entre dos 0 mas Estados partes respecto de la 
interpretaci6n 0 aplicaci6n de la presente Convenci6n, los Estados partes del caso 
celebraran consultas con miras a una soIuci6n rapida de la controversia mediante 
negociaciones 0 cualquier otro medio pacifico a su elecci6n, inc1uido el recurso a 
los buenos oficios del Secretario General de la CEEAC, el Secretario General de las 
Naciones Unidas 0 una conferencia extraordinaria de los Estados partes. 

EN VISTA DE LO CUAL, nosotros, Jefes de Estado y de Gobierno de los Estados 
miembros de la CEEAC, de la Republica de Rwanda y de los Estados miembros del 
Comite Consultivo Permanente de las Naciones Unidas encargado de las cuestiones 
de seguridad en Africa Central, 

Firmamos la presente Convenci6n en tres (3) ejemplares originales en espaiiol, 
frances e ingJes; los tres textos son igualmente autenticos. 

HECHO en Kinshasa, el30 de abril del 2010 

Republica de Angola 

Repub1ica de Burundi 

Republica del Camerun 

Republica Centroafricana 

Republica del Chad 

Repllblica del Congo 

Republica Democratica del Congo 

Republica Gabonesa 

Republica de Guinea Ecuatorial 

Republica de Rwanda 

Republica Democratica de Santo Tome y Prfncipe 
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